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Date 

01.09.2009 

- 	Order of the Tribunal 

Heard learned counsel for the 

arlies. 

For 	the 	reasons 	recorded 

prafely, this case stands disposed of. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BE NCH 

O.AN0. 169 of 2009 

DATE OF DECISION: 01.09.2009 

Shri Laihlia Darlong 
..................................................................Applicant/s. 

Mr.A.Ahmed 
.............................................................. Advocate for the 

Applicant/s. 

- Versus- 
U.O.I. & Ors 

..................................................................Respondent/s 

Ms.U.Das, AddI.C.G.S.C. for Union of india 
Mr.M.'R. Das for State Govt. of Tripura 

................................................................ Advocate for the 
Respondents 

CO RAM 

THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN 
THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A) 

Whether Reporters of local newspapers may be allowed to see 
the Judgment? 

Whetherto be referred to the Reporter or not? 	 .-esINr 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 .esINo 

Judgment delivered by 
	

j9GanlMember (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 169 of 2009. 

Date of Order: This, the 01st Day of September, 2009. 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A) 

Shri Laihlia Darlong 
Son of late Thluka Darlong 
Director, Directorate of Welfare 
for Scheduled Tribes, Government of Tripura 
Resident of Arundhutinagar, P.O: Arundhutinagar 
Police Station: West Agartala 
District: West Tripura 
PIN: 799 003, Tripura. 

Applicant. 
By Advocates: Mr.A.Ahmed & Mr.N.Ahmed. 

- Versus- 

The Union of India 
represented by the Secretary 
to the Government of India 
Ministry of Personnel, Public Grievances 
& Pensions, North Block 
New Delhi- 110001. 

The State of Tripura 
Represented by the Chief Secretary 
Government of Tripura, Agartala 
PIN:-799 001. 

The Principal Secretary 
Department of Finance 
Government of Tripura 
Agartala - 799 001. 	 ... Respondents. 

By Ms. U.Das, Addl. C.G.S.C. for Respondent No.1 & 
Mr.M.R.Pathak, Advocate for State of Tripura for Respondent Nos. 2 & 3 

ORAL ORDER 
01.09.2009 

MANORANJAN MOHANTY. (V.C.1:- 

Applicant, a member of Indian Administrative Service 

belonging to Tripura segment of Manipur-Tripura Joint Cadre, stated)I? 
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have exercised his option under IAS(Pay) 2nd  Amendment Rules, 2008 on 

24.09.2008. It is stated that pay of the Applicant was, accordingly, revised 

on 22.10.2008. He exercised a revised/fresh option on 03.11.2008 and, on 

17.02.2009, the State Govt. of Tripura sought a clarification from Ministry of 

Personnel, Public Grievances & Pensions of Govt. of India in the matter of 

entertaining fresh option on cancellation of previous one. On 07.05.2009, 

the Applicant requested the State Govt. (of Tripura) to act on his fresh 

option dated 03.11.2008 and, on 01.07.2009, the said State Govt. (of 

Tripura), again, sought clarification from the Govt. of India/Ministry of 

Personnel, Public Grievances & Pensions. 

At the aforesaid stage, the Applicant has approached this 

Tribunal with the present Original Application filed (on 28.08.2009) under 

Section 19 of the Administrative Tribunals Act, 1985; wherein he has 

prayed as under:- 

"8.1 That the Hon'ble Tribunal may be pleased to 
direct the Respondents to cancel the 1St  option 
submitted by the Applicant on 24.09.2008 as it 
has been withdrawn by the Applicant and also 
to accept the 2nd  option i.e. revised pay scale of 
Rs.37,400-67,000/- (revised) of pay Band-4 and 
grade pay of Rs.8,700/- submitted by him on 
03.11.2008. 

8.2 To pass any other appropriate relief(s) to which 
the Applicant may be entitled and as may be 
deem fit and proper by the Hon'ble Tribunal. 

8.3 To pay the costs of the application." 

Heard Mr.A.Ahmed, learned counsel appearing for the 

Applicant, Ms.U.Das, learned Addi. Standing counsel for Govt. of India 

and Mr.M.R.Pathak, learned counsel for the State Govt. of Tripuj9 
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whom copies of this Original Application have already been supplied) 

and perused the materials placed on record. 

Since it is the positive case of the Applicant that the Govt. of 

India (in the Ministry of Pensions) has not yet clarified the point raised by 

the State Govt. (of Tripura); without entering into the merits of the matter; 

we hereby dispose of the case with direction to the Govt. of India 

(Respondent No.1) to clarify the matter to the State Govt. of TriDuraat an 

early date; preferably by end of October,. 2OO9. and,on receipt of 

clarification from the Govt.of India,the State Govt. (of Trioura) should act 

Dromptly,within one month thereafter, under intimation to the Applicant. 

With the above observations and directions, this case stands 

disposed of. 

Send copies of this order to the Applicant and the 

Respondents (along with the copies of the O.A.) in the address given in 

the Original Application. 

Free copies of this order be also supplied to the Advocates 

appearing for the 

a 	 tJot D  
(MADANKtAR CHATURVEDI) 

	
(MANOR JAN MOHANTY) 

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

/BB/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHAT I BENCHr GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION No.119 9 OF 2009 
Shri Laihlia Darlong 

-Applicant 
-Versus- 

The union of India & Others 
-Respondents 

cVTrDc T 

Jpplicant was appointed as General Manager, District 

Industries Centre on 12.08.1987 through Tripura Public Service 

Commission and posted at Kailasahar under North Tripura District 

and he joined in his post on 14.08.1987. Thereafter, he served in 

different posts of Industries Department, Government of Tripura. 

Lastly, on 06.11.1992 he was promoted to the post of Additional 

Director, Director of Industries & Commerce. Thereafter, he was 

appointed to the Indian Administrative Service (lAS in short) on 

28.05.2001 to the Manipur-Tripura Joint Cadre. On 11.06.2001 he 

was posted as Additional District Magistrate and Collector, North 

Tripura, Kailasahar. On 11.08.2003 the Applicant was posted as 

Joint Secretary, General Administration (Rural Development), 

Government of Tripura. On 13.01.2005 he was granted Junior 

Administrative Grade Pay Scale of Rs.12,750-375--16,500/- (non-

functional) w.e.f. 1st January 2005. On 25.04.2005 he was 

designated as Additional Secretary, General Administration 

(Administrative Reforms) Department, Government of Tripura. The 

Selection Grade lAS Pay Scale of Rs.15,100-400--18,300/- (pre-

revised) w.e..f. January, 2008 granted to the Applicant on 

28.01.2008. On 19.09.2008 notification of lAS (Pay) 2nd Amendment 

Rules, 2008 was published in Gazette of India. On 24.09.2008 the 

2pplicant submitted his pay option under the lAS (Pay) 2nd 

Amendment Rules, 2008. On 27.09.2008 another notification of lAS 

(Pay) 2nd Amendment Rules, 2008 was published in Gazette of India 

Extra Ordinary. On 29.09.2008 the Director (Services), Government 
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of India, Ministry of Personnel, Pensions and Public Grievances, 

Department of Personnel and Training, New Delhi has intimated to 

all Chief Secretaries to the State Government and Union Territory 

that the lAS, IPS and IFS (pay) 2008 have been amended. On 

21.10.2008 the Government of Tripura, Department of Finance, 

Agartala circulated the aforesaid letter to all concern. The 

Government of Tripura, Department of Finance, fixed the pay scale 

of the Applicant on 23.10.2008 at Rs.15,600-39,000I- (revised) of 

Pay Band-3 corresponding to the pay scale of Junior 

Administrative Grade pay scale of Rs.12,750-375-16,500/- (pre-

revised). After going through the pay slip dated 22.10.2008 the 

Jpplicant found some miscalculation of his pay option, therefore, 

on 03.11.2008 the Applicant submitted fresh option before the 

Government of Tripura, Department of Finance, by requesting to 

revised his pay scale at Rs.37,400-67,000/- (revised) of Pay 

Band-4 with grade pay of Rs.8,700/- we.f. 01.01.2008 instead of 

01.01.2006. On 17.02.2009 the Government of Tripura, Finance 

Department sought clarification from Government of India, 

Ministry of Personnel, Pensions & Public Grievances, Department 

of Personnel & Training whether the request for cancellation of 

option once exercised can be entertained. On 07.05.2009 the 

Applicant approaches before the Principal Secretary, Government 

of Tripura, Finance Department requesting him to consider his 

fresh option of his pay scale. Thereafter, on 01.07.2009 the 

Government of Tripura, Finance Department, referred the matter 

again to Ministry of Personnel, Pensions & Public Grievances, 

Department of Personnel & Training, government of India for 

seeking clarification about the procedure to be followed in the 

matter of cancellation of option once exercised. Till date no 

response or reply from the Ministry of Personnel, Pensions & 

Public Grievances, Department of Personnel & Training, government 

of India or from the Government of Tripura, Finance Department to 

the Applicant. Hence, this Original Application for seeking 

justice in this matter. 

LL1L1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHAT I BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO..16 4?  OF 2009 

Shri Laihlia Darlong 
-Applicant 

-Versus - 

The union of India & Others 
-Respondents 

LIST OF DATES 

12.08.1987 Applicant was appointed as General Manager, District 
Para:4.2 Industries 	Centre 	through 	Tripura 	Public 	Service 
Annexure-1 Commission 	and posted 	at 	Kailasahar 	under 	North 

Tripura District. 

14.08.1987 Applicant was working as a General Manager, District 
to Industries Centre, 	Kailasahar under North Tripura 
30.03.1989 District. 
Para :4.2 

01.04.1989 Applicant 	was 	posted 	as 	Principal 	Officer 
Para:4.2 (Industries) 	at Agartala 	on deputation 	under 	the 

Tripura Tribal Areas Autonomous District Council. 

01.12.1990 Applicant has served as Joint Director, Directorate 
to of Industries & Commerce, Agartala on repatriation 
05.11.1992 from 	Tripura 	Tribal 	Areas 	Autonomous 	District 
Para:4.2 Council. 

06.11.1992 Applicant was promoted to the post of Additional 
Para:43 Director of Industries & Commerce. 
Annexure-2 

28.05.2001 Applicant was appointed to the Indian Administrative 
Para:4.4 Service on probation to the Manipur-Tripura Joint 
Annexure-3 Cadre. 

11.06.2001 Applicant 	was 	posted 	as 	Additional 	District 
Para:4.5 Magistrate and Collector, North Tripura, Kailasahar. 
Annexure- 4 

11.08.2003 Applicant was posted as 	Joint 	Secretary, 	General 
Para:4..6 Administration 	(Rural 	Development), 	Government 	of 
Annexure-5 Tripura. 
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13.01.2005 Applicant was granted Junior Administrative Grade 
Para:4.6 Pay Scale of Rs.12,750-375-16,500/- 	(non-functional) 
Annexure-6 we.f. 1st January 2005. 

25.04.2005 Applicant was 	designated as Additional Secretary, 
Para:4.6 General 	Administration 	(Administrative 	Reforms) 
Annexure-7 Department, Government of Tripura. 

28.01.2008 Applicant was granted Selection Grade lAS Pay Scale 
Para:4.7 of 	Rs.15,100-400-18,300/- 	(pre-revised) 	w.e.f. 
Annexure-8 January, 2008. 

19.09.2008 Notification of lAS (Pay) 2nd Amendment Rules, 2008 
Para:4.9 was published in Gazette of India Extra Ordinary. 
Annexure-li 

24.09.2008 Applicant submitted his pay option under the lAS 
Para:4.9 (Pay) 2nd Amendment Rules, 2008. 
Annexure- 12 

27.09.2008 Notification of lAS (Pay) 2nd Amendment Rules, 2008 
Para:4.8 was published in Gazette of India Extra Ordinary. 

29.09.2008 The 	Director 	(Services), 	Government 	of 	India, 
Para:4.8 Ministry 	of 	Personnel, 	Pensions 	and 	Public 
Annexure-9 Grievances, 	Department 	of 	Personnel 	and Training, 

New Delhi has intimated to all Chief Secretaries to 
the State Government and Union Territory that the 
lAS, IPS and IFS (pay) 2008 have been amended. 

21.10.2008 The Government of Tripura, 	Department of 	Finance, 
Para:4.8 Agartala 	circulated 	the 	aforesaid 	letter 	to 	all 
Annexure-lO concern. 

22.10.2008 The Government of Tripura, 	Department of Finance, 
Para.4.10 fixed the pay scale of the Applicant at Rs.15 1 600- 
Annexure-13 39,000/- 	(revised) 	of Pay Band-3 	corresponding to 

the pay scale of Junior Administrative Grade pay 
scale of Rs.12,750-375-16,500/- 	(pre-revised). 

03.11.2008 Applicant 	submitted 	fresh 	option 	before 	the 
Para:4.12 Government 	of 	Tripura, 	Department 	of 	Finance, 	by 
Arznexure-14 requesting to revised his pay scale at Rs.37,400- 

67,000/- 	(revised) 	of Pay Band-4 with grade pay of 
Rs,8,700/- we.f. 01.01.2008 instead of 01.01.2006. 

17.02.2009 The Government of Tripura, Finance Department sought 
Para:4.13 clarification from Government of India, Ministry of 
Annexure-16 Personnel, 	Pensions & Public Grievances, 	Department 

of 	Personnel 	& 	Training whether 	the 	request 	for 
cancellation 	of 	option 	once 	exercised 	can 	be 
entertained. 

"- k "'Y 
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07.05.2009 Jpplicant approach before the Principal Secretary, 
Para:4.14 Government 	of 	Tripura, 	Finance 	Department, 
.Anriexure-17 requesting him to consider his fresh option of his 

pay scale. 

01.07.2009 The 	Government 	of 	Tripura, 	Finance 	Department, 
Para:4.15 referred the matter again to Ministry of Personnel, 
Annexure-18 Pensions 	& 	Public 	Grievances, 	Department 	of 

Personnel 	& 	Training, 	government 	of 	India 	for 
seeking 	clarification 	about 	the 	procedure 	to 	be 
followed in the matter of cancellation of 	option 
once exercised. 

. "

, - ~C~ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHAT I BENCH, GUWAHAT I. 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO.10 OF 2009 

Shri Laihlia Darlong 
-Applicant 

-Versus- 

The union of India & Others 
-Respondents 

INDEX 

Si. No. Particulars Annexure Page No. 

1 Original Application 1 to 14 

2 Verification 15 

3 Copy 	of 	the 	notification 	No.DL'ESU/2(10)/79- 1 
11125509-18 dated 12th August 1987. 

4 Copy of the notification No.F.DIIESTT/1(78)/86114544- 2 
51 dated 06th November 1992. 

5 Copy of the notification No.14015/20/2000-MS (1) 3 
dated28thMay200l.  

6 Copy of the notification No.F.2(8)-GA(P&1)/2000 4 / 9 dated llthJune200l. 
7 Copy of the notification No.F.2(3)-GA(P&T)/94 dated 5 

22- 11.08.2003. 
8 Copy of the notification No.F.10(2)GA(P&T)176 dated 6 

Agartala the 13th Januaiy, 2005. 2-3 
9 Copy of the notification No.F.2(6)-GA(P&1)/98 dated 7 

25.04.2005. 
10 Copy of the PAY ETC. REGULATION SLIP 8 

(PROVISIONAL) No.F.9(1)(154)-F1N(E)/01 dated 28th 
January, 2008. 

11 Copy of the letter No.F.14021/5/2008-AIS-H dated 9 
29.09.2008. 

12 Copy 	of 	the 	Memorandum 	No.F.9(1)(172)- 10 
CCS(RP)/FIN(E)/08/639 	dated 	Agartala, 	the 	21st 
October 2008. 

13 Copy of the notification vide GSR.. No.665(E) dated 11 81 19.09.2008. 

I  le 	I / P 
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14 Copy of the pay option form dated 2409.2008. 12 

15 Copy of the pay regulation slip vide No.F.9(1)(154). 13 
FIN(E)I01 dated 22.10.2008. 

16 Copy of the letter No.F.2-391(FWJGIJ2008 dated 14 
03.11.2008 alongwith form of option. 

17 Copy of the certificate issued by the Drawing and 15 
Disbursement 	officer, 	Tribal 	Welfare 	Directorate, 
Government of Tripura. 

18 Copy of the letter No.F.9(1)(154)-Fin(E)/01 dated 16 
17.02.2009. 

19 Copy 	of the 	letter 	No.F.2-391TfW/GIJO8 	dated 17 
07.05.2009. 9 ô 

20 Copy of the letter No.F.9(1)(154)-Fin(E)/01 	dated 18 
01.07.2009. 

Date: 2 9 ,  0$29 
	

Filed By: 

IAA-4~ 
Advocate 

"I., ~- 4", 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	.. 

GUWAHATI BENCH, GUWAHAT I. 

(IAN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 	N 

ORIGINAL APPLICATION NO.1?  OF 2009. 

BETWEEN 

Central Adi 

hri Laihlia Darlong 
Son of late Thluka Darlong 
Director, Directorate of Welfare 
for Scheduled Tribes, 
Government of Tripura, 
Resident of Arundhutinagar, 
Post Office: -Arundhutinagar, 
Police Station:-West Agartala, 
District-West Tripura, 
PIN-799003, Tripura. 

U 3€nch 	-AND- 
	Applicant 

11 The Union of India, represented by 
the Secretary to the Government of 
India, Ministry of Personnel, Public 
Grievances & Pensions, North Block, 
New Delhi, PIN-110001. 

2] The State of Tripura, represented by 
the Chief Secretary, 
Government of Tripura, Agartala, 
PIN-799001. 

31 The Principal Secretary, 
Department of Finance, 
Government of Tripura, Agartala, 
PIN-7 990 01. 

Respondents 

DETAILS OF THE APPLICATION 

1] PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION 
IS MADE: 

This application is made for seeking a direction from 

this Hon'ble Tribunal to the Respondents to give the 

Applicant appropriate pay scale of Rs.37,400-67,000/-

(revised) of Pay Band-4 with grade pay of Rs.8,700/- as 

notified under Indian Administrative Service, 2nd Amendment 

(Pay) Rules, 2008. 

"&-0" &J, 



Aft  

ldJ 

-2- 	 I 
21 JURISDICTION OF THE TRIBUNAL: 	 I 

Tpt 

The Applicant declares that the subject matter o the 

instant application is within the jurisdiction of the 

Hon'ble Tribunal. 

31 LIMITATION: 

The Applicant further declares that the subject matter 

of the instant application is within the limitation 

prescribed under section 21 of the Administrative Tribunal 

Act 1985. 

41 FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1] That your Applicant is a citizen of India by birth and 

permanent resident of Arundhutinagar, Post Of fice-

Arundhutinagar, Police Station-West Agartala, District-West 

Tripura, Pin-799006, in the state of Tripura. As such he is 

entitled to all_the rights and privileges guaranteed under 

the Constitution of India and the laws framed there under 

from time to time. He belongs to Scheduled Tribes Community 

of Tripura. 

4.21 That your Applicant was appointed as General Manager, 

District Industries Centre vide notification 

No.DI/ESTT/2(10)/79-II/25509-18 dated 12th August 1987 on 

the recommendation of Tripura Public Service Commission. He 

was posted as District Industries Centre, Kailasahar under 

North Tripura District. He joined on 14.08.1987 as General 

Manager, District Industries Centre underthe Department of 

Industries which was, subsequently re-named as Department of 

Industries & Commerce. He was posted at Kailasahar till 

30.03.1989. After serving•• at—Kailasahar he was posted as 

Principal Officer (Industries) at Agartala on deputation 

under the Tripura Tribal Areas Autonomous District Council 
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w.e.f. 01.04.1989. Thereafter, he was posted as Joint 

Director, Directorate of Industries & Coitimerce, Agartala 

w.e.f. 01.12.1990 to 05.11.1992 on repatriation from the 

Tripura Tribal Areas Autonomous District Council. 

Copy of the notification No.DI/ESTT/2(10)/79-

11/25509-18 dated 12th August 1987 is annexed 

herewith and marked as ANNEXURE-1. 

4.31 That your Applicant begs to state that he was promoted 

to the post of Additional Director of Industries & Conimerce 

vide notification No.F.DI/ESTT/1(78)/86/14544-51 dated 06th 

November 1992. 

Copy 	of 	the 	notification 

No.F.DI/ESTT/1(78)/86/14544-51 dated 06th 

November 1992 is annexed herewith and marked 

as ANNEXURE-2. 

4.4] That your Applicant begs to state that he was appointed 

to the Indian Administrative Service (lAS in short) on 

probation to the Nanipur-Tripura Joint Cadre vide 

notification No.14015/20/2000-AIS (I) dated 28th May 2001 

and the allotment year was 1996. 

Copy of the notification No.14015/20/2000-AIS 

(I) dated 28th May 2001 is annexed herewith 

and marked as ANNEXURE-3. 

4.51 That your Applicant begs to state that he was posted as 

Additional District Magistrate & Collector, North Tripura, 

Kailasahar (lAS Cadre Post) vide notification No.F.2(8)-

GA(P&T)/2000 dated 11th June 2001. 

Copy 	of 	the 	notification 	No.F.2(8)- 

GA(P&T)/2000 dated 11th June 2001 is annexed 

herewith and marked as ANNEXURE-4. 

Accr 	bufl 
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4.6] That your Applicants begs to state thati1 	&d as 

Joint Secretary, General Administration, (Rural 

Development), Government of Tripura vide notification 

NoF.2(3)-GA(P&T)/94 dated 11.08.2003. The Applicant was 

granted Junior Administrative Grade pay scale of Rs.12,750-

375-16,500/- (non-functional) w.e.f. 1st January 2005 vide 

notification No.F.10(2)GA(P&T)/76 dated Agartala the 13th 

January, 2005. In the said notification Applicant name 

appeared in Si. No.3 along with 2(two) other lAS Officers. 

Thereafter, he was designated as Additional Secretary, 

General Administration (Administrative Reforms), Department, 

Government of Tripura vide notification No.F.2(6)-GA(P&T)/98 

dated 25.04.2005. Presently he is posted as the Director, 

Directorate of Welfare for Scheduled Tribes, Government of 

Tripura and also ex-officio Additional Secretary to the 

Government of Tripura, Department of Welfare for Scheduled 

Tribes Tribal Welfare. In addition to the aforesaid charges 

he is also holding the post of Director, Tribal Research & 

Cultural Institute, Government of. Tripura and Managing 

Director, Tripura Scheduled Tribes Cooperative Development 

Cooperation Limited. 

Copy of the notification No.F.2(3)-GA(P&T)/94 

dated 11.08.2003 is annexed herewith and 

marked as ANNEXURE-5. 

Copy of the notification No.F.10(2)GA(P&T)/76 

dated Agartala the 13th January, 2005 is 

annexed herewith and marked as ANNEXURE-6. 

Copy of the notification No.F.2(6)-GA(P&T)/98 

dated 25.04.2005 is annexed herewith and 

marked as ANNEXURE-7. 

4.71 That the Government of Tripura, Finance Department vide 

their 	PAY 	ETC. 	REGULATION 	SLIP 	(PROVISIONAL) 

No.F.9(1) (154)-FIN(E)/01 dated 28th January, 2008 granted 
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the Applicant the Selection Grade Pay Scale at Rs1.5,100-

400-18,300/- (pre-revised) with effect from January, 2008. 

Copy of the PAY ETC. REGULATION SLIP 

(PROVISIONAL) No.F.9(1) (154)-FIN(E)/01 dated 

28th January, 2008 annexed herewith and marked 

as ANNEXURE-8. 

4.81 That the Director (Services), Government of India, 

Ministry of Personnel, Pensions and Public Grievances, 

Department of Personnel and Training, New telhi vide letter 

No.F.14021/5/2008-AIS-II dated 29.09.2008 addressed to all 

Chief Secretaries to the State Government and Union 

Territory has intimated that the 1AS, IPS and IFS (pay) 2008 

have been amended by notification published in the Gazette 

of India, Extra ordinary vide G.S.R. No.665 (E) dated 

19.09.2008, G.S.R. No.692 (E) and S.S.R. No.691 (E) dated 

27.09.2008 respectively. In terms of Rule 4 of Indian 

Administrative Service (Pay) 2nd Amendment Rules, 2008 and 

the similar rule in respect of the IPS and the IFS, the 

members of All India Services are required to exercise their 

option for drawal of their pay in the. revised pay structure. 

The aforesaid copy of the letter was circulated by the 

Government of Tripura, Department of Finance. vide Memorandum 

No.F.91) (172)-CCS(RP)/FIN(E)/08/639 dated Agartala, the 

21st October 2008. 

Copy of the letter No.F.14021/5/2008-AISII 

dated 29.09.2008 is annexed herewith and 

marked as .ANNEXURE-9. 

Copy 	of 	the 	Memorandum No.F.9(1) (172)- 

CCS(RP)/FIN(E)/08/639 dated Agatala, the 21st 

October 2008 is annexed herewith and marked as 

ANNEXURE-lO. 

t7 
'4 
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4.9] It is to be stated that Applicant after going through 

the Notification of Amendment of pay structure of lAS, IPS 

and IFS published in the Gazette of India, Extraordinary 

vide GSR. No.665 (E) dated 19.09.2008 immediately submitted 

his option on 24.09.2008 for fixation of his pay as per 

revised pay structure giving effect from 1st January 2006 

under Indian Administrative Service (Pay), 2nd Amendment 

Rules 2008. In the said option dated 24.09.2008 his existing 

pay scale was shown as Rs.15,100-400-18,300/-(pre-revised) 

w.e.f. 01.01.2008. It is worth to mention here that he has 

submitted his option on 24.09.2008 without going through the 

details of the lAS (Pay) 2nd Amendment Rules 2008 which was 

circulated vide Memorandum No.F.9(1) (172)-

CCS(RP)/FIN(E)/08/639 dated Agartala, the 21st. October 2008 

(ANNEXURE 10 of the instant O.A.). 

Copy of the notification vide GSR. No.665(E) 

dated 19.09.2008 is annexed herewith and 

marked as ANNEXURE-il. 

Copy of the pay option form dated 24.09.2008 

submitted by the Applicant is annexed herewith 

and marked as ANNEXURE-12. 

4.10] That on the basis of the option exercised by the 

Applicant the Under Secretary, Government of Tripura, 

Department of Finance (Esstt. Branch) had issued pay etc. 

regulation slip (provisional) vide No.F.9(1) (154) -FIN (E) /01 

dated 22.10.2008 and the Applicant pay scale has been fixed 

in the pay scale of Rs.15,600-39,000/- (revised) of Pay 

Band-3, which is corresponding to the pay scale of Jr. 

Administrative Grade in the pay scale of Rs.12,750-375-

16,500/- (pre-revised). 
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Copy of the pay regulation slip vide 

No.F.9(1) (154)-FIN(E)/O1 dated 22.10.2008 is 

annexed herewith and marked as ANNEXURE-13. 

4.111 That on receipt of the pay regulation slip dated 

23.10.2008, the Applicant after going through it and 

recalculation was done by him, he found that he would be 

getting lesser pay as per pay slip issued by the Finance 

Department, Government of Tripura. In actual, the Applicant 

ought to get the pay scale of Rs.37,000-67,000/- (revised) 

of pay Band-4 with grade pay of Rs.8,700/- which is 

corresponding to the pay scale of Rs.15,100-400-18,300/-

(pre-revised). The Applicant has been drawing the Selection 

Grade pay scale of lAS Rs.15,100-400-18,300/- (pre-revised) 

w. e. f. 01.01.08 (at ANNEXURE 8 of the instant 0. A.). 

4.12] That the Applicant on 03.11.2008 submitted another 

option vide its letter No.F.2-391/TW/GL/2008 dated 

03.11.2008 to the Under Secretary, Government of Tripura, 

Department of Finance (Esstt. Branch) requesting him for 

fixation of his pay in the revised pay scale of Rs.37,400-

67000/- (revised) of Pay Band-4 with grade pay of Rs.8,700/-

w.e.f. 01.01.2008 instead of 01.01.2006 which he has 

submitted on 24.09.2008. In the said new option letter he 

has also stated that earlier option submitted by him on 

24.09.2008 giving effect from 01.01.2006 may be treated as 

withdrawn and cancelled. He has also informed him that he 

has not drawn the revised pay structure including arrears 

till date. As a proof he has annexed the certificate issued 

by the Drawing and Disbursement officer (DDO in short), 

Tribal Welfare Directorate, Government of Tripura. 

Copy of the letter No.F.2-391/TW/GL/2008 dated 

03.11.2008 alongwith form of option is annexed 

herewith and marked as ANNEXURE-14. 

L "- ta AaNLev 
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Copy of the certificate issued by the Drawing 

and Disbursement officer, Tribal Welfare 

Directorate, Government of Tripura is annexed 

herewith and marked as ANNEXURE-15. 

4.131 That after more than three and half months of 

submission of fresh option vide letter dated 03.11.2008 by 

the Applicant, the Under Secretary to the Government of 

Tripura, Finance Department (Esstt. Branch) referred the 

matter to the Desk Officer, Government of India, Ministry of 

Personnel, Pensions & Public Grievances, Department of 

Personnel & Training vide its letter No.F.9(1) (154)-

Fin(E)/01 dated 17.02.2009. In the aforesaid letter the 

clarification was sought from Ministry of Personnel, 

Pensions & Public Grievances, Department of Personnel & 

Training, Government of India that whether the request for 

cancellation of option once exercised can be entertained. It 

is worth to mention here that the Under Secretary, Finance 

Department in his letter dated 17.02.2009 addressed to 

Ministry has wrongly mentioned/quoted the date of effect of 

revised pay scale submitted by Applicant as 31.10.2008 

instead of 01.01.2008. 

Copy of the letter No.F.9(1) (154)-Fin(E)/01 

dated 17.02.2009 is annexed herewith and 

marked as ANNEXURE-16. 

4.141 That after getting no response from the Ministry of 

Personnel, Pensions & Public Grievances, Department of 

Personnel & Training, Government of India, the Applicant has 

to approach before the Principal Secretary, Government of 

Tripura, Finance Department vide its letter No.F.2-

391/TW/GL/08 dated 07.05.2009 requesting him to consider his 

fresh option exercised by the Applicant w.e.f. 01.01.2008 as 

there is no such provision exists in the Indian 
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Administrative Service (Pay) 2nd amendment Rules, 2008 that 

option exercised shall be final. 

Copy of the letter No.F.2-391/TW/GL/08 dated 

07.05.2009 is annexed herewith and marked as 

ANNEXURE-17. 

4.151 That the Under Secretary, Government of Tripura, 

Finance Department vide its letter No.F.9(1) (154)-Fin(E)/01 

dated 01.07.2009 has again referred the matter to the Desk 

Officer, Ministry of Personnel, Pensions & Public 

Grievances, Department of Personnel & Training, , Government 

of India for seeking clarification about the procedure to be 

followed in the matter as to whether the request for 

cancellation of option exercised once can be entertained. 

Copy of the letter No.F.9(1) (154)-Fin(E)/0l 

dated 01.07.2009 is annexed herewith and 

marked as .ANNEXURE-18. 

4.16] That till date neither the Finance Department, 

Government of Tripura nor the Ministry of Personnel, 

Pensions & Public Grievances, Department of Personnel & 

Training, Government of India has clarified about the 

matter. As such finding no other alternative the Applicant 

is compelled to approach this Hon'ble Tribunal for seeking 

justice into this matter. 

4.17] That your Applicant begs to state that as per the 

Gazette Notification dated 19.09.2008 (at ANNEXURE 11 of the 

instant O.A.), nothing has been mentioned about that option 

once exercised shall be final. The rule 6 (4) of the CCS 

(RP) Rules 2008 is not applicable to the members of All 

India Services. For officers of All India Services, a 

separate set of rules have been framed/amendment with the 

concurrence of Ministry of Finance, Ministry of Law, 

Government of India under which pay of members of All India 
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Services have been regulated. As per provisions of the said 

rules, option once exercised shall be final was not included 

in the pay rules at the time of implementation of 5th 

Central Pay Commission Report w.e.f. 01.01.1996. The same 

has not been included in the amended rules which was 

effective from 01.01.2006. Since the pay of the members of 

All India Services have been revised on the basis of Indian 

Administrative Service (Pay), 2nd Amendment Rules, 2008 the 

provisions contained in Indian Administrative Service (Pay) 

2nd Amendment Rules, 2008 only can be enforced. While in the 

Indian Administrative Service (pay) 2nd Amendment Rules, 

2008 or similar rules for IPS/IFS, there is no such 

provision like the option for pay fixation in the revised 

pay scale in the revised pay structure is final and 

therefore, the Government of Tripura and the Government of 

India, Ministry of Personnel, Pensions & Public Grievances, 

Department of Personnel & Training cannot deny the prayer of 

the Applicant for consideration of his fresh option 

submitted by him w.e.f. 01.01.2008. Moreover, he has not 

drawn the pay as per the revised pay structure till date 

though the pay slip was issued by the Finance Department, 

Government of Tripura in the month of October 2008. For last 

ten months, the Applicant is waiting for positive reply from 

the Finance Department, Government of Tripura or Ministry of 

Personnel, Pensions & Public Grievances, Department of 

Personnel & Training, Government of India, but both of them 

have not taken the matter seriously for the reason best 

known to them. The Applicant has already enjoying the pay 

scale of Selection Grade of All India Services at the pay 

scale of Rs.15,100-400-18,300/-- (pre-revised) w.e.f. 

01.01.2008, therefore, the corresponding pay scale after 

revision is Rs.37,400-67,000/-(revised) of Pay Band-4 with 

grade pay of Rs.8,700/-. 

A 

4.181 That your Applicant submits that he is suffering from 

frustration as the Respondents have not given him any reply 
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to his grievances. He is also running from pillar to post 

for seeking redressal of his grievances. 

4.19] That your Applicant submits that the action of the 

Respondents is illegal, whimsical, mala-fide and colourable 

exercise of power, and thus is not sustainable in the eyes 

of law. 

4.201 That your Applicant demanded justice and the same has 

been denied to him. 

4.211 That this application is made bonafide and for the 

cause of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1] For that due to the above reasons narrated in details 

the action of the Respondents is prima-facie, illegal, mala-

fide, arbitrary and without jurisdiction. Hence, the denial 

of the legitimate financial benefits in the pay scale of the 

Applicant is not sustainable in the eye of law as well as 

the facts of the case. 

5.2] For that on receipt of the pay regulation slip dated 

23.10.2008, the Applicant immediately submitted his fresh 

option stating that earlier option submitted by him on 

24.09.2008 giving effect from 01.01.2006 may be treated as 

withdrawn and cancelled and fresh correct option may be 

given into effect from 01.012008. However, the Respondents 

have denied to give effect to the fresh correct option 

submitted by the Applicant. Hence, the action of the 

Respondents is illegal, mala-fide and without jurisdiction. 

5.31 For that in the Indian Administrative Service (Pay) 2nd 

Amendment Rules 2008 or similar Rules for IPS/IFS there is 

no such provision like the option for pay fixation in the 

revise pay structure is final. Therefore, the Respondents 

can not deny the legitimate claim of the Applicant. 
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5.4] For that till date the Applicant has not drawn any pay 

or Arrear Pay as per the revise amended Indian 
Administrative Service (Pay). 2nd Amendment Rules, 2008. As 

such the Respondents can not nullify the legitimate claim of 

the Applicant as per his fresh option submitted by him on 

03.11.2008. 

5.51 For that 10 (Ten) months has already been passed in 

exercise of fresh correct option by the Applicant, but the 

Ministry of Personnel, Pensions & Public Grievances, 

Department of Personnel & Training, Government of India or 

the Finance Department of the Government of Tripura has not 

taken any necessary action to implement the fresh correct 

option dated 03.11.2008 by the Applicant. 

5.61 For that the Applicant has already drawing the pay scale 

of Selection Grade of lAS, therefore, he is entitled for the 

pay scale of Rs.37,400-67,000/- (revised) of pay Eand-4 

with the grade of pay of Rs.8,700/- which is corresponding 

to the pay scale of Rs.15,100-400-18,300/- (pre-revised). 

5.71 For that the action of the Respondents is prima facie, 

whimsical, mala-fide, illegal and with a motive behind and 

also is in violation of the principles of natural justice. 

5.81 For that the action of the Respondents is violative of 

the fundamental rights guaranteed under the Article 14, 16 

and 21 of the Constitution of India. 

5.9] For that the Respondents being a model employer cannot 

be allowed to adopt a differentiate approach towards the 

Applicant by not considering his legitimate right. 

5.10] For that the action of the Respondents is not 

maintainable under the eyes of law as well as fact. 
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5.11] For that in any view of the matter, the action.of the 

Respondents is not sustainable in the eye of law. 

The Applicant craves leave of this Hon'ble Tribunal to 

advance further grounds at the time of hearing of the 

instant Application. 

61 DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and 

remedy available to the Applicant except invoking the 

jurisdiction of this Hon'ble Tribunal under Section 19 of 

the Administrative Tribunal Abt, 1985. 

71 MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER 
COURT: 

That the Applicant further declare that he has not filed 

any application, Writ Petition or suit in respect of the 

subject matter of the instant application before any other 

court, authority, nor any such application, Writ Petition of 

suit is pending before any of them. 

81 RELIEF PRAYED FOR: 

Under the facts and circumstances 

stated above, the Applicant most 

respectfully prayed that Your Lordships 

may be pleased to admit this application, 

call for the records of the case issue 

notices - to the Respondents as to why the 

relief and relieves sought for the 

Applicant may not be granted and after 

hearing the parties may be pleased to 

direct the Respondents to give the 

following relief (s). 

8.1] That the Hon'ble Tribunal may be pleased 

to direct the Respondents to cancelled the 1st 

JQAJJ81 
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option submitted by the Applicant on 

24.09.2008 as it has been withdrawn by the 

Applicant and also to accept the 2nd option 

i.e. revised pay scale of Rs.37,4000-67,000/-

(revised) of pay Band-4 and grade pay of  

Rs.8,700/- submitted by him on 03.11.2008. 

8.21 To pass any other appropriate relief (s) 

to which the Applicant may be entitled and as 

may be deem fit and proper by the Hon'ble 

Tribunal. 

8.31 To pay the costs of the application. 

9. INTERIM ORDER PRAYED FOR: 

Pending the final disposal of the Original Application 

the Applicants humbly prays before Your Lordship's for 

issuance of an interim order by directing the Respondents to 

give him appropriate revised pay scale of Rs.37,400-67,000/-

pay Band-4 with grade pay of Rs.8,700/- till disposal of 

this Original application. 

101 Application is filed through Advocate: 

11] 	PARTICULARS OF I . P.O.: 

I.P.O. No. 	:- 

Date of Issue 

Issued from 	:- 

Payable at 	:- 

" 

26 O -  2-t7'9 

121 	LIST OF ENCLOSURES: 

As stated above. 

Verification ...... 

1e 
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VERI FICATION 

I, Shri Laihlia Darlong, aged about 47 years, son of 

Late Thiuka Darlong, working as Director, Directorate of 

Welfare for Scheduled Tribes, Government of Tripura, Police 

Station-West Agartala, District-West Tripura, Pin-799006, 

Tripura do hereby solemnly verify that the statements made 

in paragraphs14. .*.th4iz*ire true to my knowledge, 

those made in 

being matters of records are true to my information derived 

there from which I believe to be true and those made in 

paragraph 5 are true to my legal advice and rests are my 

humble submissions before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this, verification on this the ........ . .... day of 

2009. 

DECLARAN1 

:1 

j 
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(TO BE PUBLISHED IN THE GAZETTE or: INDIA PART 1 SECtION 2) 

V 	 No.14015/20/2000-AIS (1) 	 . 	. 	. 

Government of India 
Ministry of Personnel, Public Grievances & Pensions 

(Department of Personnel & Training) t 
New Delhi, the 	4,.iq ,  2001 

NQTIEIL 	. 	. 

In exercise of the powers conferred by sub-rule (2) of Rule 8 of the 
Indian Administrative Service 	(Recruitment) Rules, 1954 read with sub-regulation (1) 
of Regulation 	8 of the Indian Administrative service 	(Appointment by Selection) 
Regulahons, 1997 and Rule 3 of the Indian Administrative Service 	(Probation) Rules, 

1954, the President is .  pleased to appoint Shri L. Darlong, a member of the Non-State 
Civil 	Service 	of Tripura 	to 	the 	Indian 	Administrative 	Service 	on 	probation 	with 
immediate effect until further ordersand to allocate him to the Manipur-Tripura ]oitt 
Cadre under sub-rule (1) of Rule 5 of the Indian 	.dministrative Service 	(Cadre) Rules, 

1954 

(R.VAIDYANATHAN) 
Under Secretary to the Government of India 

10 	The Manager 
Government of India Press 
IFaridabad (Haryana) 

Np.F4015120L 2000-AIS(I) 	 New DeIhLthe 	2001 

The Chief Secretary, Government of Tripura, AGARTALA, with a spare copy 	fc 
onward transmission to the officer concerned. Officers below the age of 50 years 
may be advised to exercise their option for membership of CGEIS or 515 failing 
which they will be treated as deemed to have opted for CGEIS. 

The Chief Secretary, Government of Manipur, IMPHAL. 

The Accountant General, Tripura, AGARTALA. 	. 

The Secretary, Union Public Service Commi;sion, Dholpur House, New Delhi. 

E.O. to the Governmei1t of India, New Delhi. 

(R.VAIDYANATHAN) 
Under Secretary to the Government of India 

INTERNAL DISTRIBUTION: US (5.11) / RO(CM) ITRG.DIV / SO(AIS.1II) / AVD.I / 10 Spare copies 
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GOVONMT OF TULFU1 	. 	. 	: 	 . 	. 

6E3'JL(kL (..JMLNISTiATIUN (P & T) 0U111ENT 

U F.2(e)_G((PT)/0O 	 Doted, 	rtelo,the 11th June, 2001. 

HUN T ION 
 

Consequent upon eppointment of Shri L. Darlong, dditflel 

.ruCtor, Industris & Commerce (Non-.5C5) to tF Indion dministi tL,L 

Service in 	int Cedr of Menipur_TriPure vide Government of Indic, iLnisy 

of Personnel, P.l & PLnstofls, Jeptt. of Personnel & Troinir, 
NLW JLIh3. 

NotifiCetin No.14015//00'S (I) dated the 25t Mey, 
	U1, the 

GoveflOr is pleosed to order thot 	
riL. Oorlong jS posted s dii, 

district M ogistrote & Gjlloctor 7  North Tr pura, Kolshohcr. (15 Ci je 

poet) with iediete effect ond until further orers., 	S  

the Governor By orde of , 

.\S.  

If 
( Mrs. B. eb Bormo ) 

	

,•.• 	.,,,, 	.,, 

vernmeflt of Tripure 
'S 

Copy to - 	
4 

1 Lhief bec1etory, TrLpuro,rt0l 

2 	PrinCipal 5retarY to 	rnur, 

SecretarY to Chief Minister, TripUro 	
4 

0ffICc3sf all Ministers, Tripure,18rtb0 	
'• 	 P ' 

5, 
All Piincipel ScjcreterieS/U3ms0ners/rt9 

• 	• 	
6. Estt.OffiCr & ,kljl.Secretory,t.0f India, Oeptment of Pers:nnei 

Tning 7  North Bck, New 0elhi. 
• 	7. Shri 	

Voidysnothon, UnJer secretary to the Govt.i India, 	
of 

	

Personnel & 'Troining, North Block, New 0lhi 	
i0301. 

0. ACcJuOtflnt General ( & E), Tripure,rtm 

9 • Finence (Estt • Or. )/G. ,(S 
.i.)/IJustrie9/& 	mrnIC/1loV0flU0 Oept.. 

Tripure,art0 	

..:- 

10. DireCtor, Industries & 	
mmerce, 	 . 	 . 

i. D.M. & Collector, North Tripurm, K 6jloshahor. 	.. 	.. 	., 

Manager, Govt. Press,fjartala for publiCatiofl. 
TreasurY Officer, •it.T.U.J & I1/K8ilsoh .Ohar'. 	S  

Confi'JniI Section, 0/0 the Chief SecrotrY, Tripuro. 	
. 

• 	
/15. Shri L. Jarlong, ddl.JireCt, Industries & C

jmmerce,Tripyro..': 

/16. Personal fi.le/ord file.  

/ 	 . 	

).•' 	

p .. 

	

L- 	- o'( 	 • 

Q'veriuiut. /ofTrI)Urr? 

''h 	j4 

I 
I 
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(Typed copy of relevant portion) 
Guwahati Bench 

GOVERNMENT OF TRIPURA 	7 1 
CENTRAL ADMINISTRATION (PERSONNEL & TRAINING) DEPMEN ---'- 

NO. F.2 (3)-GA (P&T)/94 	Dated-Agartala the 11th August 2005 

NOTIFICATION 

In the interest of Public Service the Governor is 

pleased to order as follows with immediate effect and until 

further orders. 

Shri SN Debbarma, ICS, GrI Controller, Stores & 
Distribution, Tripura, Agartala on transfer is posted as 
Additional D.M. & Collector, North Tripura. He will function 
as Project Director, D.R.D.A., North Tripura in addition 
vice Shri L. Darlong (transferred) 

Shri L.Darlong, lAS, Additional D.M. & Collector, North 
Tripura District on transfer is posted as Joint Secretary, 
Govt. of Tripura, R.D. Department. 

Shri Subrala Debbarma, ICS Gr.II, B.D.O., jampuijala on 
transfer is posted as Sub-Divivsional Tribal Welfare, Sch. 
Castes Welfare OBC & RN Welfare Officer, Belonia vice Shri 
Devananda Reang (transferred) 

Shri Devananda Reang TCS gr.II Sub-Divisional tribal 
Welfare Sch. Castes Welfare, OBC & RNWelfare Officer, 
belonia on transfer, is posted as B.D.O., Jampuijala vide 
Shri Subrala Debbarma (transferred). 

Shri Haradhan Bhowmik, ICS Gr.II Under Secreatary to the 
Govt. of Tripura on transfer is posted as Deputy Collector 
attached to the Office of the Sub-Divisional, Agartala 
Beloniia. 

Shri A. Barman Roy, TCS Gr.II, Officer-in Charge, 
Central Stores on transfer is posted as Controller Stores & 
Distribution vice Shri S.N. Debbarma (transferred) 

Shri S.B.Chakma, TCS Gr. II Deputy Collector attached 
to the 0/0 the D.M. & Collector, South Tripura, Udaipur on 
transfer is posted as Officer-in-Charge, Central Stores vide 
Shri A. Barman Roy (transferred) 

By order of the Governor 
sd/ 
(Mrs. B.Debbarma) 
Deputy Secretary 
of Tripura. 

to the Government 

AD'0C ' 



HIJAl AI)Mft\ 

N C) F .2(3) - CA (P & 1)19 

.Crl\(E 

. 	I 	.. 10 
'a.- 	 . 	 i 	'• 

/ ry( 
j.  

	

iiA;Ill-JC) 	:Inlh/:IMII I! 
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In ihe iniem si at public 	 d k.) order 

(J IHft:w willi jiFI1:ikiI() .:lIn.;I OH I 	H!!i i aideo 

5 hri S. NJ. DebI')CiITI O, 'YE' 	:. 	 ioIIr, S I cres & Dis rihu I ioi , 

ifjr)flr(), Ag or (') H on 	a 	k posted c; Add i ic.ri ii I . M. &. 

LC>IHCftI 	Her Ih rip' nO. 	l 	'xl I ijniiofl as -'rcjo(l Di;octar. 

D.k.D.A 	li(.fII 	 fl 	i ihIin 	vjT r . .H; .. 	 ' n 

ft U!J5I Ii .; 

lOn, IA, A(I.JiI!flOI P.M. . COtIOCH North Hpura 
Dihlrict on Irarsfor, is posk r1 ..r; lir ocrelary, Govt. of ii pura, 

R.D. L)epr; Irnor',t. 

ii) 	Sir Sub OH I 	H1rr,'r I'. ' 	 . IL !.i .O., Jan r1: .'ijoH err IransI 

is posled as Sub-Divisional 	. :1 Welfare, Sch. Cestes WCIIaLO 

VVeI OBC & v\ 	H re Rt 	Cli V - er. !.iorH vice SI 1 Dovar nda Pc'nq 
(trcinsterrc(J). 

De\/cir')oncJo I1Hf ra 	'ibal VVe!ic3re. 
Sch. Castes W Iture, ONC 	kfA Welfare CHicer, Bd!onio err 

C'I 	J.l)J)....l(iH)f);'9'Mkl 	vk.k.Snu 	5)lr.1ft.j 

DObbuiI rJ (ii ..Jr rS::rr(:(.l). 

v) 	Shri Haraclhan (3howrniL. L.- c.; II. I Jndar Secrekry Io the 
of iripura, err Ii anslc i: posted tv i. )epu!y Collector at Ic clod a 
the Office at Fr 	Sub-[:)ivi'i-ei il / ..\ 	rklr ole. Neloi ! J. 

\'l) 	Shri i\. Ncrrrarr Ro', 'IC.S CLI, C cvr- iri •JrOO 	inua' 510105 on 
iroi'sl(--i, is lx'sIed as C 	 v i 	

I . J
, . 

L)ebbarrna (JrIurrJ). 

vii) 	Shri S.B. Chcikma, !(C Ccli. 	•'r'.nl.' Ca!IecIc attached to the 
0/0 I he L) .t4. P .  CoIlc: I or, Soul ii Iripura, Ucicupur on Irarisfer, is 
posted a's Officer-in-Char qa. Control stores vice Shri A. Bdcman 
Roy (transferred). 

By order of the Governor, 
ID '' 	 . 	i';T. •.:jtZi 	 p 

(Mrs. 3. Dobbarma') 
Deputy Secretary lo the 

Guwahati F3ench 	Government of iripura. 
Copy Jo 

 

CI Ul Scr I-IC.1y, 1 f I pU u. 

2. 	Principal Secretary to I he Oover'nor, Tripurct. . 
CUSiIO.. to P12. 
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cJkWED \ 
)Jl 	 GOVERNMENT OFIRIPURA 

itlo dEtRAL ADMINISTRAtION (PERSONNEL & TRAINING) DEPAP1MI II 

/1 
Dated Agarlala ihe 	ni;iry 'Oft 

NOTIFICATION 

The Governor, is pleased to appbintthe following lAS Officers al 19T'6 

1, batch of.. Tripura . Part of . Joint Manipur-Tripura Cndre to Ihe Jut iuf 

Administrative Grade in the scale of pay of Rs.12,750 -375 -, 16,500/- (non-

functional) with effect from January, 2005 :- 

I) 	Shri Ya'tendra Kurnar, lAS, 
ii). 	Shri Jitendra Kumär Sin,ha, lAS, 
iii) 	. Shri Laihlia.Darlong, lAS. 

By order UO\!CI I I, 

tViS. B. Dot 
• . 	 . 	Deputy Sc  

Govroi P . 

• 	 Copy to 	. 	 . 

- 1. 	Chief SecreViry. iripura!Manip.ur .Agartala/lmphal. 
Secretary to Govcrr ui, [ripura, Agartala. 
Secrelor,' 3 CHf Mir'iiier. fripjra; Agartala. 
Offices of alt t'iHs!ers. •Fripura, Agarlala. 
Office Of Vicc (.Thair t rat r, Stale.Plarning Board, Aqar lola. 

ô. 	All Cor'nh'orvr & Secr'elaries/Seci'etaries, Govt. of lruro. 
7 	Finc (L*fl.Br.)/GA(SA)/GA(AR)/R,evenue Depit., Tripuro. 

Co!leclor, V'/esi Tripura/South iripura DisH., Aqartala!UJaftu 
Marragor. Govt. Press, Agartala for'publication. 
Tre' isjjry Officer, Agirtala Treasury NoJ/Udaipur. 

ii 	Si i 'aendra i.umar, IAS, D. M. & Collector, South I ripur a, Jdl'r n 
12. 	Shri Jitendici Kurirar Sinlia, AS; D. M. & Collector, West itipuru, Aq'it fok 
3. Shri Laihla' Dartcng, IAS, Joint Secretary, GA(AR) Deptt ., Aq 	c.a 

	

/ 14. Personal tiks/Guar'd file. 	 fl fl 
13 

\ ib 

( 'Mrs. B. [)ebhc a 
Deputy Secre!at 'y' tO Ii 10 

Governt'nont f l!il).a. 

ii .. 

• 	S.. 	 _ 



ANN..zURE 

GOVERNMEN1T.OF TRIPURA 
I'. (;ENERAL ADMINISIRATION (PERSONEL & TRAINING) DEPARTMENT 

Nb.F.2(6)-GA(P&T) /98 
	 Dated, Agartala the .Z 	April. 2005. 

NOTIFICATION 

In the interest of public seice, the Governor is pleased to order that 

Sh Laihlia Dailong. lAS. Joint Secretary to the Government of Tripura is 

designated. as Additional Secretary to the QOvërnment of Triura with 

immodia te effect until furl her orders. 

Z. 	 Ofl.aS.s.Uriplion. Shri Dartong will çonthiue to oOkofler the Department 

now assigned to him. 

ByCi der of h Governor, 

...... . ................. 

	

. 	( MIS. B. .Dbt.cn'ci 
Duiy Secar)' Ia the 
Governrirent of Tripuro. 

Copy 

I. 	Chief Jectelary, Ii ipur a. 	 .. 	 - 
• 	2. 	SpciaI Secretary to Governor, iripura. 

3. 	ecreIury to Chiel MirriIer, Tripura. 
4 	Pnnci a1 Sec r lary/oll Commicsoner & Secretaries / Secretaries Govl of iripra 

Accountant ,.eneral (A & E) / (Audit); Tripura. 
Finance (EsU. 13r4 / G.A.(SA) / G.A.(A.R.) / G.A.(C&C) Depli., Tripura, Açiarfo!o. 
iieasu:y Officer. Agartalo Treasury No. I. 

B. 	Confidential Section, 0/0 the Chiel Secretary, Tripurci. 
9. 	Morroaci, Govi. Press, Agarlala for publication. 
/10. Stir i Laititia Daonq, lAS, Joint Secretary to. Ihe Govt. of iripura. 

I. 	F'erso...ial 1iI€s/ (..ucireJ Iil( 	. 	 . 	. 

• / 	.. 	
. 

. 	. 	. 	 . 	 . 61 

Mrs. B. Debbarma 
Deputy Secretary la the 
Government (J Triruro. 

A1. ST  
• 	' 	' 

AD.b0Tø  

tuwanatj Bench 	 . . . 
- 	T17 	rr 
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Typed copy 

Government of TripUra 
Department of Finance 
(Establishment Branch) 

: 

Guwthati Sench 
1rft 

No.F.9(l) (154)-FIN.('E)/Ol 	Dated, Agartala, 28th January, 2008 

PAY ETC.REGUIATION SLIP (PROVISIONAL) 

The Officer(s) named below is entitled to draw pay etc. at the 
monthly rate(s) show from the date(s)specified less the amount al 
ready drawn, if any. 

In case the pay/leave salary/increment(s)shown as admissible has 
already been drawn or withheld or is not due under rules or 
order,, this authOrity shall 'be treated as void to that extent. 

In case the officer is on leave on the date of increment, the 
financial benefit from the increment with effect service from the 
date of resumption of duties by the of flcer(s.) concerned. 

Deduction of fund subscriptions and recoveries of loans and 
advances and other government dues shall be effected. Nothing 
shall'be drawn' beyond what is authorized below:- 

Name : 	Sri Laihlia Darlong, I.A.S. 

Designation: Additional Secretary 

Scale:' 	Rs.15, 100-400-18, 300/- 

Name Designation I 	& 
scale of pay  

From From From From 1kemarks 

1. 2. 	, 3.. 4. 5. - 	 6. 
1.Pay 	Substantive! 01-01-2008 
Officiating 	' 

Leave Salary Rs.16,700/- 
Special Pay 
Personal Pay 	, 
Allowance 
.D.A. 
A.D.A. ' AS ADMISSIBLE 
C.A. 	: I UNDER 
H.R.A.  NORMAL RULES 
Other allowances  

sd!- 
(R. Debnath) 

Under Secretary to the 
Governmnt of Tripura 

Coov forward to:- 

Sri 	Laihlia 	Darlong, 	I.A.S., 	Additional 	Secretary, 
GA(AR)Department, Govt. of Tripura. 

. The Under Secretary, 	GA(SM Department, 	Secretariat, 
Tripura. 



00 4)-F1N(E')/0l F' c 

Government of Tripura 
Department of Finance 
(Establishment Branch) 

Dated, Agartala, ..2JJ anuary , 2008. 
or 

PA....IIjiGtMr 	SLlPjiQV1S!ONAjj - 

The o."ici'(.;) named belov' ia entitled to drz.w pay etc. at the iionthly rate(s) sho.vn from the aatc( 
JCCi I(:Cl les; the amount already drawn, if any. 

C;';o the pay/leave salary/increment(s) shdwn as admissible has already been drawn or wi thheid n' 
;o1 dii: under rules or order, 'this authority shfl be treated as void to that extent. 

the ollicer is oil 'leave on the date o' inclement, the financial benefit from the inrcmcnt 'it 
ni the date of i esumitv)u of duties by the officei (s) concei ned 

t oii of iii nd .subseriptioiis itiid i'ccovcii; 01' loaii; and advanes and other govern nent dues .nal I h 
Nothing shall be drawn beyond what is authorized below :- 

Sri Laih. la Darlong, I. A' S. 
Additional ecrctary 
Rs. 15,100-400-18,300/.. 

.__L---.._  
N;uti,Dcsic..iat ion & scak' ol' 	Froiii 	. 	. From 	. 	Fron 	From 

2 	 3 	 4 	.5 

Stft' anl ive/)f'i"iciat ing 	0 1-0 I -2008 
2. [. ;ive S.ik'tiy 	 .. 	 ------------ 

J. 	ay 	 Rs. 16,700/-: 
I 'i'sono Pay 
ilowarc 

A. 
,\ F,'j\ 

AS ADMISSiBLE  f 	UNDE' 

................................ 

1'..emn ks 

() 

Under Secretary to the 
Government of Tripura 

c'iyjbrwirdto  

S:i Laih Ia Darlong, LAS. Additional Secretay, GA(AR) Department, Govt. o.......ipura. 
The Under Sccrctary, G.A(SA' Deparinent, Secretariat l'ripura. 
The (;A(P & T) Deptt. ;  Secretariat, Trpura. 

. The Estate Officer, P.W.D., Agartala 

ATIESTED 
	 .i 	O9 

GUWitI Snch 

AD!"O" 4yg 



ANNEXURE.. 

F.No.1402j/5/200AISII 
Government of India 

Ministry of Personnel, Pensions and Public Grievances 
Department of Personnel and Training 

North Block, New Delhi-el, 
the 29th, September, 2008 

To 

Chief Secretaries of all 
State Governments and Union intones. 

Subject: 	Implementation, of Sixth Central Pay COmmission recommendations- 
Fixation of pay and payment of arrears - instructions in respect of members 
of All India Services(AJS) - regarding 

Sir, 
0 

I am directed to say that the lAS, IPS and IFS (Pay), 2007, have been amended by 
the notifications published in the Gazette of India, Extraordinary vide G.S.R. No.665 (F) dated 19th 

September, 2008, G.S.R. Nb.692(E) and S.S.R. No.691(E), dated 27th September, 
2008 respectively. In terms of rule 4 of lAS (Pay) 2nd Amendment Rules,, 2008 and the 
similar rule in respect of the IPS and-the IFS, the.members of the All India Services are 
required to exercise their option for drawal of their pay in the revised pay structure. The 
prescribed format to exercise the option is enclosed. 

2. The sequence of action to be takéIon receipt oftheoption will be as follows 

(1) 	The manner of initial fixation of pay in the revised pay structure has been 
indicated in the rule 4 of tke lAS (Pay) 2 nd Amendment Rules, 2008 and 
similar rules in respect of IPS and IFS. On the basis of this Rule, detailed 
Fixation Table for eact stage in each of the pre-revised scales have been 
worked out in the mann€r recommended by the Sixth Pay Commission and 
are enclosed as AnneX-I of this letter. These may be used 0r the purpose of 
fixation in the revised pay structure as on- 1. 1.2006. 

(ii) In terms of-the lAS (Pay) 2 nd Amendment Rules, 2008 and similar rules in 
respect of IPS and IFS, There.sha!I be a uniform date of increment i.e. Is July 
of the year after implementation of the revised pay structure, ('omseque-ntly. in 
the case of officers whose date of next increment falls on I . I .2006, the 
increment will be drawn in the pre-revised scale and pay fixed iii accol  
with, the tables after including this increment. The next increment iii the 
revised pay structure in such cases will be drawn on l' July 2006, 

•::M 	flirraflveTnibunaJ 
ATTE_L  

4D't/04 ' 
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(iii) On fixation of pay in the applicable revised pay bands and grade pay or in the 
pay: scale, as the case may be, pay and allowances for the month of  
September, 2008 may be drawn and paid on the .basis Of the revised pay 
structure and the applicable allowances thereon after deduction of enhanced 
subscription to the General Provident Fund which will be calculated with 
reference to the revised basic pay. Insofar as the officers who have joined on 
or after 1 .1.2004 are concerned, enhanced deductions under the New Pension 
Scheme will be calculated with reference to the 'revised basic pay and DA 
thereon. 

"Basic pay" in the revised pay structure means the pay drawn in the 
• ' S - •• 

prescribed pay 'band plus the applicable grade pay but does not include any 
other type of pay like special pay, etc. In the case of AIS officers iii the pay 
scales of HAG+ and above, basic pay means. the pay inthe prescribed scale. 

(iv) Similar sequential action as indicated above may be taken for the 
authorization of the revised pay and allowances of those officers whose' 
options might be received later. 

The revised rates of all allowances, such as I-louse Rent Allowance, Transport 
Allowance, Children Education Allowance, 'Special Compensatory Allowance, etc, 
will be paid prospectively w.e.f.l.9.08. Accordingly, no arrears will be paid in 
respect of these allowances. 

In order to ensure 'correct and systematic fixation of pay in the revised pay structure, 
a proforma for the purpose (Statement of Fixation of pay)• is enclosed' (Annex-Il). 
The statement should be prepared in triplicate and one copy' thereof should be pasted 
in the Service $ook of the officer concerned and another copy made available to the 
concerned accounting authorities the concerned Ministry/Depart:meii or the State 
Government [State 'Accountant General/Chief Controller of Accounts/Coritrollej of 
Accounts/Accounts Officer] for post-check. Attention is also invited in this 
connection to the 'Government of India's decision 'contained at SI. No.2 (iii) of the 
Part 'A' of the Resolution No.1/1/2008-IC dated August 29,2008 regarding the 
adjustment of the installments of Dearness Allowance paid between July 1,2006 and 
June 30,2008. 

, The requirement of'precheck of pay fixation having been diSpensed with it is not 
unlikely that the arrears due in some cases may be computed incorrectly kadlng to 
overpaymejits that might have to be recovered subsequently'. The l)rawing & 
Disbursing Officers should, therefore, make it clear to the officers while disbursing 
the arrears, that the payments are ibeing made subject to adjusunent from the 
amounts that may be due to them subsequently should any discrepancy be noticed 
later. For this purpose an undertaking may also be obtained' from every officer at the 
time of disbursement; of the arrears/pay and allowances for September, 2008 to [lie 
effect that any excess payment that may be found to have been made as a result of 

PaLive Tr5buj,., 
!drar; 	rT1 

ADhb04I 
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incorrect fixation of pay in the revised scales will be refunded by him to 
Government either by adjustment against future payments or otherwise. A specimen 
form of the undertaking is also enclosed (Annex-Ill). 

6. 	In authorizing the arrears, income tax as due may also be deducted and credited to 
Government in according with the instructions on the subject. In case an officer. 
wishes to deposit his arrears in his General PrOvident Fund account, this may be 
permitted. 

When the pay of an All India Service officer will be fixed as per Rule 4(B) on a date 
subsequent to 01.01.2006, the ftment tables annexed with this Department's O.M. 
of, evennuniber dated 30.08.2008 will be used as prescribed in the relevant 
provisions contained in para.2 of the O.M. The pre-revised pay to bereckoned in 
such cases will be the pay of the officer on the day of such fixation. 

Fixation of pay of All India Service officers who were bn deputation and got 
promotion in the cadre subsequently while, they were still on deputation 

I. In case the officer was on deputation on 1 .1.06 and got promoted to a higher 
post in his cadre after 1.1.06, but was not granted proforma promotion under 
the 'Next Below Rule', his pay will get fixed w.e.f. 1.1.06 in the grade which 
he was holding on 1.1.06. 

ii. In case the officer had been granted proforrna promotionunder the 'Next 
Beldw Rule', his pay will he fixed using the provisions of' the 'Next Below 

ule', as explained in (iii)below. 

In tife revised pay structure, the pay of an officer would be regulated in the 
following manner on grant of proforma promotion to him under Ncxi Below 
Rule'. 

(a) In case an AISofficer oil deputation to a post getspronioted in his cadre 
to a post in a higher grade, his pay in the pay band will he flxed wifh 
reference to the pay in the pay hand of the officer immediately junior to 
him in the cadre of his service. ! -lowevcr. the officer in qticSlioii WOU Id 
continue to draw the grade pay attached to tile cleputat ion post lou I he 
remaining duration of the deputation. 

(h) In case an A IS officer on deputation to a post in l I -1 gels promoted in 
Ii is cadre to a post in HA G-f, Ii is basic pay Will be fixed with iekrenc.c 
to the basic pay olthc employees immediately junior to him in the cadre 
of his service, but the total ( ) I',),Iy in the pay haiid and gi'ade pay of the 
deputation, post will not-exceed Rs.79 ; 00'0. 

• 	

.  VD 
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\ 
In case an officer on deputation to a post in PB-4 gets 'promoted in his '\ cadre to a post in apex scale, his basic pay will be fixed with reference 
to the basic pay of the employees immediately junior to him in the cadre 
of his service, but the total of pay in the pay band andgiade pay of the 
deputation post will not exceed Rs 79,006 

In case an officer on deputation to a post in HAG+ gets promoted in 
his cadre to a post in apex scale, his basic pay will be fixed with 
reference to the basic pay of the employees immediatèlyjuiior to him in 
the cadre of his service 

9. 	Fixation of pay of member of service who go on deputation to a lower post 

(1) In case an AIS of icer goes on deputation to a post carryiriga lOwer grade pay, 
his pay in the pay band would continue unchanged, but he will be granted the 
grade pay of the lower post for the entire duration of the deputation. 

In case an officer in HAG+ scale goes on deputation to a lower post in P13-4, 
his basic pay in the deputation post will be fixed at a stage equal to Iiis basic 
pay in the cadre of his service, but the total of pay in the 'pay bnd and grade 
pay of the deputation post will not exceed Rs.79,000. 

In case an officer in the apex scale goes on deputation to a lower iost in PB-4, 
his pay in the pay band will be fixed at the maximum of PB-4 (Rs.67000) and 
he will be granted the grade pay attached to the deputation post, but the total of 
pay in the pay band grade pay of the deputation post will not exceed Rs.79,000. 
lii case deputation is from the apex scale to a post in HAG+, the basic pay will 
be protected in HAG+. 

10. 	Under rule' 5' (o of the lAS (Pay) 2nd Amendmeiit Rules, 2008 and similar rules 
in respect of IPS and IFS, on prornotioii from one grade to another, the AIS officers 
have an option to get their pay fixed in the higher grade either 1mm the date of 
promotion or from date. of his next increment, viz. l July of the year. The 
procedure for fixation of pay of an officer, who eXerCiSeS an optioi to gd his pay 
fixed in the higher grade either from date of his next increment, vii.. I ' .July of' (i.c 
year has been prescribed in the said rule. 

in case the officer opts to get his pay fixcd in the higher grade flow the date 
of his promotion, he shall geE his first increment on the next I July if' he was 
promoted between 2nd July and January. However, if he wns promoted hetween 
2nd January and 3Qhh1 

June of a particular year, he shall get his incrciiient on V July of next year. 

11 	On receipt of the necessary options, action for drawals...and disbursement of' arrears 
should be completed immediately. The arrears of pay and allowances in respect of 
the members ofAll India Services, on Central deputation, for the period horn 

b-c 	 • 	Y';eT 

- 



/ January 1, 2006 to August 3 I, 2008 shall be paid by the concerned 
Ministries/Departments in the manner prescribed by the Ministry of Finance vide 
their O.M. No. 1/1/2008-IC, dated 301h August, .2008. The State/Joint cadre 
authorities may however, take an independent view regarding modalities, of 
payment of arrears of pay and allowances for the period from 1 .12006 to 31.8.2008. 

This issues with the concurrence of the Department of Expenditure vide their U.O. 
No.4.2/18/2008-IC, dated 26.9.2008 

Hindi version will follow. 

(Harjot Kaur) 
Director (Services) 

Copies to: 

All Ministries/Departments of Government of India (as per standard list) 
2. 	Website Section, Ministry of Personnel, Public Grievance and Pensions, North Block, 

NewDelhj. 

\\, 

(Hariot Kaur) 
Director (Services) 
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Form of Opt-ion 

fSee Rule 1 

 
structure with effect from Ist January, 2006. 	

herebv elect. the reiced pa 

(ü) 	I 	
hereby elect to continue on the 

existing scale of pay of my substantive/ officiat-ing post mentioned below until: 

* the date of my next increment 
The date of my subsequent increment 
raising any pay to Rs. 
I vacate or cease to draw pay in the existing scale. 
The date of my promotion to 

Existing Scale 

Sgture - 
Name 77— 

• 	 . 	Dcsicmatjori 
Office in which employed 

Date: 
Station: 

To be scored out, if not applicable. 

1 

ID 
i: 
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Annex-Il 

Statement of fixation of pay under lAS (Pay) 2nd Amendment Rules, 2008 or IPS 
(Pay) Amendment Rules, 2008 or IFS (Pay) 2"d Amendment Rules, 2008 

Name of the Officer 

Pay Band and Grade Pay 
in which pay is to be fixed as on 
January 1, 2006 

Status (substantive/officiating) 

4.. 	Pre-revisecl scale(s) of pay applicable for 
the post [In case more than one scale of 
pay is appl]cable for the post and these 
have been merged. in pursuance of the 
recommendation of the Sixth CPC jn a 
Single revised scale, the scale of pay in 
Which the employee was actually drawing 
his pay should be specified) 

5. 	Existing emoluments as on January 1, 2006- 

Basic pay (including Stagnai i'n 
lncrenients. if an v) 
Dcarncs Pay 
Dearness Allowance appi icaflc a A ICPF: 
average 536 (1982 =130) 
Total cx istin emol 'inient s (a) I (e) 

Revised pay hand and giade/sealepav 
corresp(n(l JIg 10 the pie-rev sec I ea Ic SII(lwi I 
at Sl.No.4 al)ovC. (In the ease nil IA( 
and a Hvc tile appropriate sea Ic 
flla\ lie ilicilt RFICd 

l'a in the ievise.I pay hand/scah ii wliuIi 
pa v is In Ii.xed aspeillie Iit:ne;it I:iI)I( 
at tachid :tI A nneX-J 

. (irade pay In he apIied in terms ii 1< iilc 
1 of IA  
Ithies ?/'ll(P;my) An!(.IidTihJI 

ADVOC!t  

Ctmtrai ATiaiveTrburat 
iUTTR- 	rp.9 

1d1R 



Rules 2008/IFS(Pay) 2nd  Amendment 
Rules 2008 

Stepped up pay ,  with reference to the 
revisedpay Ofjunior, if applicable [Rule 
4(A)(b) and Note 8 below Rule 4(A)(b) 
of IAS/IPS/IFS(Pay) Amendment Rules, 2008 

Personal Pay, if any [Note 4 below 
Rule 4. 

II. 	Revised emoluments after fixation 

Pay in the Revised Pay Band/Pay 
Scale 

Grade Pay 

Special Pay, if admissible (Sub Rule 
(C) of Rule 4) 

Personal Pay, if admissible 

Dateof next increment. (Rule 6 & 7) and 
pay after grant of incrcment 

Date ofJncrcrncn 
Pay after thcrcmcnt 

Pay in the Pay 	Grade Pay 
Rand/Scale 	(Wherever 

1 	Any other relevant infbrmat iou 

Date: 
Siivatture 	l)esigiatiun of 

II eid of (.) 1(1cc 

Cntraf A d t sravembur 
ivir 	-TR17yq 

i 
GLt 

A DVOC A  



Annex-Ill 

UNDERTAKING 

I hereby undertake that any excess payment that may be found to have 
been made as a result of incorrect fixation of pay or any excess payment detected 
in the light of discrepancies noticed subsequently will be refunded by me to the 
Goverrm-ient either by adjustment against future payments due to me or 
otherwise. 

Signature: 
Name: ____ 

Desigria hon: 

Date: 
Station: 

crtr!;1 

rt 	ä3ifliYLijT 
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* 

New (Group A Entry) 
Rs.8000-275-13500 

Revised Pay Band + Grade Pay 
PB-3 Rs.15600-39100 + 5400 

 

• 

• 
Pre-revised Basic Pay 

Revised Pay .  

Pay in the Pay Band 
Grade 
Pay. 

Revised 
Basic Pay 

• 	 8,000 15,600 5,400 21,000 

8,275 . 15,600 5,400 21,000 

8,550 15,910 5,400 - 21,310 

8,825 16,420 5,400 21,820 

9,100 . 	 . 16,930 . 	5,400 22,330 

9,375 17,440 5,400 22,840 

9,650 • 	 ,.: 17,950 5,400 •23350 
- 	 9,925 18,470 5,400 23,870 

10,200' . 18,980 .5,400 24,380 

10,475 19,490 5 1400 241890 

10,750 20,000 5,400 25,400. 

11,025 20,510 5,400 25,910 - 

11,300 21,020 5,400 26,420 	- 

11,575 21,530 . 	5,400 26,930 - 

• 11,850 . 22,050 5,400 27,450 
12,125 

• 	12,400 
22,560 
23,070 	. 

5,400 
5,400 

27,960 
28,470 

12,675. 

13,225 
1.3,500 S  

1 .  

23,580 
24,090 

 •24,600 
25,110 
25,630 

 26,140 	
. 

26,6.50 

5,400 
i 	5,40) 

1 	5,400 
5,40() 
5,400 

1• 	540() 

1 	5,400 

11  

J 

j 

2,98() 
29A 9 () 
30,000 
30,510 
31,0.30 
31,540 
3 .2,050 

13,775 
14,050 
14,325 	-.______ 

Pre-rcvisedscale (S - 16) 	Revised Pay Band + Grade Pay 
Rs.9000 	 3 R,;.1 5600-391(X) 5100 

- 

Prc-rc'ised Basic Pay (r.id c 	I{evisetl 
Pay in the Pay Band Basic I av 

9,000 	 ih,71. 	5,400  

- triI 
'W 	fl1?T 	TT1 



Pre-revjsed scale (S - 17) 
Rs.9000-275-9550 

Revised Pay Band + Grade Pay 
P13-3 Rs15600-39100 + 540(3 

Pre-revised Basic Pay 
Revised Pay  

Pay inthe Pay Band Grade 
Pay 

Revised 
Basic Pay. 

9,000 16,740 5,400 22,140 
9,275 17,260 5,400 22,660 
9,550 17,770 5;400 23,170 
9,825 18,280 5,400 23,680 

10,100 18,790 5,400 24,190 
10,375 19,300 5,400 24,700 

Pre-revjse'J scale (S - 18) 
Rsi 0325-325-10975 

Revised Pay Band.+ Grade Pay 
PB-3 Rs.15600-39100 + 6600 

Pre-revised Basic Pay 
Revised. Pay  

Pay in the Pay Band Grade 
Pay 

Revised 
Basic Pay 

10,325 
. 	 19,210 . 6,600 25,810 

10,650 . 	 19,810 6,600 26,410 
10;975 20,420 6,600 27,020 
11,300 21,020 6,60.0 27,620 
11,625 .21,630 

- 

6,600 28,230 
11 1 950 	. 22,230 6, 600 	

] 
28,830 	- 

.i 

 

Of ? . 

L'_ iitl 

qrt 
Uf'1m 	irq 

2 

Ii 

Cf! A 
., 

pJ.i 1. 
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Pre-revjsed scale (S - 19) 	Revised Pay Band + Grade Pay Rs.1 0000-325-15200 	PB-3 Rs. 15600-39100 + 6600 

Revised Pay 
Pre-revised Basic Pa3 	

Pay in the Pay Band 	Grade 	Revised H 
10,000 18,600 

19,810 

11,300 	 21,020 
11,625 	 21,630 
11/950 	 22230 
12,275 	 22,840 
12,600 	 23,440 
12,925 	 24,050 

13,575 	 25 ,250  
13,900 	_2560 
1225 	 26,460 
14,550 	 27,070 
14,875  - 	 27,670 

	

15,200 	1 

	

15,525 	I 	2S,880 
85O i 4qO 

_20 _ 

ray liasic Pav 
6,600 25,200 
6,600 25,810 
6,600 j 	26,410 
:6,600 . 27)020 
6,600 27,620 
6,600 28,230 
.6,600 28,830 
6,600 29,440 
6,600 30,040 
6,600 30 1 50 
61600 .31,250 
6,600 31,850 

- 66O0J6o 

I 
Joj_34,270 

6,600 
6600j33,060 -. 

33,670 

6,600 	34,880 

61 60() 	36,090 

-- 
r. (( • / \ Y 

v 

I. 

TcriF1 Trr9 

 ;0 60  

Cuwahd Bench 

iiø 
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Pre-revjsed scale (S - 20) 
Rs.10650-325-15850 

Revised Pay Band + Grade Pay 
PB-3 Rs.15600-39100 + 6600 

Pre-revised Basic Pay 
Revised Pay  

Pay in the Pay Band Grade 
Pay 

Revised 
Basic Pay 

10,650 19,810 6,600 26,410 
10,975 20,420 6,600 27,020 
11,300 

• 	 21,020 6,600 27,620 
11,625 21,630 6,600 28;230 
11,950 22,230 6,600 28,830 
12,275 22,840 6,600 29,440 
12,600 23,440 6,600 30,040 
12,925 24,050 '6,600 30;650 j 
13,250 24,650 6,600 31,250 
13,575 25,250 6,600 31,850 
13,900 25,860 6,600 32,460 	1 14,225 26,460 6,600 33,060 
14 , 550 27070 6600 33670 

875 J 27,670 6 : 600 34,270 
• 	

1,200 28,280 6,600 34,880 
15,525  28,880 ____• 6,600 	1  35,480 
15,850 	• 

- 	 29,490 
 30,090 

6,600  

6 1 600 
6,600 	

• 

6,600j36,69() 
36,090 

37,290 
37,90() 

16,175 
1.6,500 	.• 	

• 30,690 	.• 
16,825 31,300 

7 Tc. 
tLCj L, 

Ii. 
. 	

)! 	• 

, , j,• 	(, 

' 	7LQ 

p 

I4DVOC 
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Pre-revised scale (S - 21) 	Revised Pay Band + Grade Pay 
Rs.12000-375-16500 	PB-3 Rs.15600-39100 + 7600 

Pre-revised Basic Pay 
Revised Pay  

Pay n the Pay Band i 
Grade 

Pay 
Revised 

Basic Pay 
12,000 22,320 7,600 29,920 
12,375 23,020 7,600 30,620 
12,750 23,720 7,600 31,320 
13,125 24,420 7,600 32,020 
13,500 25,110 - 7,600 1 	32,710 
13,875 25,810 7,600 33,410 
14,250 26,510 7,600 34,110 
14,625 27,210 7,600 34,810 
15,000 27,900 1 7 ,600  1 	35,500 
15,375 28,600 7,600 36,200 
15,750 29,300 7,600 36,900 
16,125 30,000  7,600, 37,600 
16,500 

- 	16,875 
17,250 

 30,690 
 31,390 - 

32,090 
32,790 

 7,600 
7,600 
7,600 

 7,600 

38,290 - 
38,990 
39,690 
40,390 17,625 

Pre-revjsed scale (S - 22) 
Rs.12750-375-16500 

Revjd Pay Band 
PB-3 Rs.15600-3910() 

Revised 

+ Grade Pay 
+ 7(0) 

Pat' 
Pre-revjsed Basic Pay - 	Grade 	Re vised Pay in the I'ay Band - - L - I a y 	asic I av 

12,750 23,720 7,60() 	31,32(1 
13,125 24,420 7,60() 	32,02)) 
13,500 - 	25,1 10 7,60  
13875 	- 2() - - 7()() 	13, A1)) 
14,250 251() - 7,60)) 	31, 11)) 
14,625 27,210 7,60)) 	31 , 	1)) 
15,00() 27,0() 7,60)) 
15,375 - 	28,600 	- 7,60U 
15,750 2,30() 7,H) 

- 16,125 30,000 7,0u 
500 3ft t)0 7,i)() 	3, 7)) 

- 	 - 31,3 1 () 7,00 
17,250 	1 ,32,090 1 	7M0' 

I 32,790 	j 7,(•)00 	.j 

Fit  

AT 

F4 
/''.( 	( 	': 	.'•'': 

:TTIAII:I: 
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Pre-revised scale (S - 23) Revised Pay Band + Grade Pay 
Rs.12000-37580 PB-3 Rs.15600-39100 + 7600 

Revised Pa 
Pre-revised Basic Pay 

i Pay nthe Pay Band Grade Revised 

12,000 22,320 
PAY 

7,600 
Basic Pa 

29,920 12,375 
12,750 

23,020 7,600 30,618 
7,600 31,315 13,125 

EEEE 
 

7,600 32,013 13,500 25,110 7,600 32,710 13,875 25,810 00 33,408 14,250 26,510 E0 34,105 14,625 27,210 7,600 34,803 15,000 27,900 7,600 35,500 15,375 28,600 7,600 36,198 15,750 29,300 7,600 36,895 16,125 30,000 7,600 37,593 16,500 	
. 30,690 7,600 38,290 16,875 31,390 7,600 38,988 17,250 32,090 7,600 39,685 17,625 32,790 7,600 40,383 

33,48~O .  7,600 41,080 1375J 348 7,600 41,778J 

1925 	j 35,580J 7,600 ,  4173 	j 

ti ()k( i 

f• 

,- I- ' 	;i 	 • 

I 

I GtLh, Bench 
p 

4'IØ 



Rcvscd Pay 

Pay in t - he   Pay   Banci   Grade  
-j 

 Revised 
 Jiy Basic 

J 39,690 70() 4$,39() 
40,890 8,700 4 9,590 
40,$9() 8,700 49,59() 
42,120 8,70() 50,2() 

- 	42, 12() 8,70() 50,820 
43,390 8,7( )( ) 

8,700 
4.1 

-- 	- 	700 	- 700 5 	40o 
4, (ISo S, 700 54, 750 
4,ftT,o 

 
8,70() 51,75(1 

Pre-revised Basic Pay 

15,100 
15,50() 
15,900 
16,300 
16,700 
17,100 
7,500 

17,900 
18,300 
18,700 
19,100 
19,500 

1 	fr) 

Pre-revised scale (S - 24) 	Revised Pay Band + Grade Pay 
Rs.14300400-18300 	PB-4 Rs.37400-67000 + 8700 

Pre-revised Basic Pay 
Revised Pay  

i Pay nthe Pay Band Grade 
Pay 

Revised 
Basic Pay 

14,300 37,400 8,700 46,100 
14,700 37,400 8,700 46,100 
15,100 38,530 8,700 47,230 
15,500 38,530 8,700 

8,700 
8,700 
8,700 

47,230 
15,900 39,690 48,390 
16,300 39,690 48,390 
16,700 40,890 49,590 
17,100 40,890 8,700 49,590 
17,500 
17,900 

42,120 
42,120 

 8,700 50,820 
 8,700 50,820 

18,300 43,390 8,700 52,090 
700 

19,100 
 43,390 

44,700 	1 8, 700  
 8,700 52,090 

53,400 
700 	J8,700J,4OO 

Pre-revjsed scale (S -. 25) 
Rs.1 5100-400-18300 

Revised Pay Band + Grade Pay 
PB-4 Rs.37400-67000 + 8700 

" I 

, 	Pq  
V 	

f'( 	(/V. 	 •V 

•, VV 	 V 	 - 

1) 	
ii 
ii 

0 



Pre-revjsed scale (S - 26) 
Rs.16400-450-20000 

Revised Pay Band + Grade Pay 
PB4 Rs.37400-67000 + 8900 

Pre-revised Basic Pay 
Revised Pay.  

. Pay in the Pay Band Grade 
Pay 

Revised 
Basic PayS 

16,400 39,690 . 	8,900 48;590 
16,850 40,890 8,900 49,790 
17,300 40,890 8,900 49,790 
17,750 42,120 8,900 51,020 
18,200 42,120 8,900 51,020 
18,650 43,390 8,900 52,290 

52,290 19,100 43,390 8,900 
19,550 44,700 8,900 53,600 
20,000 44,700 8,900 53,600 

54,950 
54,950 

20,450 46,050 8,900 
20,900 46,050 8,900 
21,350 47,440 8,900 56,340 

Pre-revjsed scale (S - 27) 
Rs. 16400-450-20900 

Revised Pay Band + GradePay 
PB-4 Rs.37400-67000 + 8900 

IPay in the 	ay Band 

Revised Pay 
Grade 

Pay 
FRQvised

asic Iy 
48,590 39,690 8,900 

40,890 8,900 9,790--_J  
40,890 8,900 49,79() 
42,120 8,900 51,02() 
4 2, 12 0 8,900 51,020 
43,390 8,900 52,2,10 
43,39(.) 52,2)0 8,90(') 
44,700 	J 61900  
44,7(R) 8,900 53,(0() 
4(,()5() 8,90() 5.1,950 
46,050 8,900 51 , )5() 
47,44() 8,900 56,,I40 
47,44() 	

- 8,900 5,34() 
48,870 S,900 57,770 

Pre-revised Basic Pay 

16,400 
16,850 
17,300 
17,750 
18,200 
18,650 

19,550 
20,000 
20,450 
20,900 
21,350 

22,250 

r 

0C . it 
 

- - 

••'•' 

* , 

aench 
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Pre-revised scale (S - 28) 	Revised Pay Band + Grade Pay Rs.143004502400 	PB-4 Rs.37400-67000 10000 

Revised Pa'  Pre-revised Basic Pay 	
Revised  

-- 0 
14,750 
15,200 
15,650 
16,100 
6,55O 
ZLQQ° 

17,450 
900 

18,350 
1.8,800 
2Q 

19,700 
20,150 
20:600 
21,050 

-' 

37,400 
37,400 
38,530 
-p-- 

39,690 
39,690 
40,890 
40,890 
42,120 
42,120 
43,390 
43,390 
44,700 
44,700 
46,050 
4fiQ  

I'ay 	I Basic Pa 
. 	 10,000 47,400 

10,000 100 
L10,000 48,530 

10,000 To 
io,000j 49,690 
10,000 

fr:. 10,OQOfö8ö 
_j . 10,00QJ 50,890 

0,000 if 52,1 20 
L 10,000 Ijj[o I 10,000 53,39O 

1QJ5390 
1 	iO,00() 54,700 
r10,000 15T00 

10,03L, 
LJ.,UU 1 	47,440.TO 4 

L 	22,400 
.7, 1 40 57,440 ii 

251 
1 	4ft670 I 	0,00to 58,670 

48,870 

L,75o 
- I-  I 0340 W  

60,340 

_L_-- 
ç; •() 	'1 

	

v flf 	• 

¶)..-' 	 .. 

CeVr 

Guwahati Bønch 
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Pre-revised Basic Pay 	 Revised Pa
. thepay Band 	Grade 	Revised Pay rn  

Pa 	Basic pa 18,400 

	

 
18,900 	 44,700 	10,000 	54,700  
19,400 	 46,050 	10,000 	56,050  
19,900 	 46,050 	10,000 	56,050 

	

47,440 	10,000 	57,440 
0,9Q 

	

20,400 	
47,440 	 10,000 	57,440 2 	
48,870 	10,000 	58,870 21,400  

21,900 	 48,870 	10,000 	58,870  
22,400 	 50,340 	10,000 	60,340  
22,900 	 51,850 	 10,000 	61,850  
23,400 	 53,410 	 10,000 	63,410  
23,900 	 55,020 	 10,000 	65,020 56,680 	 10,000 	66,680 

Note: 
The last three stages in each of the pay scales above relates to fixati 
for those drawing stagIao incremeit 	 on 

in theprere\Ijsed Scale 

kTf 

Revised Pay,  Band + Grade Pay 
1`13-4 Rs.3740067000 + 12000 

I_i 
)' in the Pay Band Grade Revised 

51,850  
Py Basic I ay 

53,410 
12,0() 63,$5() 

55,020 
i2,0Q 65,4J() 

5o,) 
12,000 672() 
12,000 

8,38() 
 

( 

I '•I, (SI 

Guwh 6erich 

Pre-revjsed scale (S - 30) 
Rs.2240052524500 

B as ic Pay 

00 22,4 
2925 

_23,450 
23,975 
245Q() 

- 



- 

- 

r 	Pre-revised scale (S - 31) 
Rs.2240060026000 

T 
Pre-revised scale (S 32) 
Rs.2405050...76000 

Pre_revis a  
24,050 
24,700. 

--------- 

Revised Pay Scale 
HAG+ Rs.755000000 

Revised Basic Pa 
75,500 
75,500 
77,765 
77,765 -_ 
80,000 
80,000 
80,000 

Revised Pay Scale 
HAG+ Rs.75500.80000 

Revised Basic pa 
77,765 
80,000 ----- 
80,000 
80,000 

Pre-revjsed Scale(S - 33) 
Rs.26000 (fixed) Revised Pay Scale 

Apex Scale R. 60000 (fixed) 

sasP! 
L2600( x ) 1  

xed 

Rev ised Pay Scale 
Cab. Scc./Lqti Scale Rs.9000() (fixed) 

Pre-revised Basicy 	. 	Rev sed Basic Pay 
. (0fixed) 	- 

S 	
(i 	

- 
)..;.l 

S 	•• 	_j; 

S. 

AT 

GuwahatiBenth 

Pre-revised scale (S - 34) 
Rs.3000Q (fixed) 



.1 )- 	 AN. , rXURE _io 
ol 

or 2008 
c. N 

c 

No,F.g( 1)(l72)-CCS(p)/FIN(E)/08/630 
GOVERNMENI OF TkIPURA 
DEPARTMEN1 OF vrNANCE' . : 

(Establjshnj(:nt Branch) 

Dated, Agartala, the 21' Octobcr 2008 
ME MORArjjM 

Subject: 	Implcentatjofl,Of 6th Central Py Commission r -commcndatjons._ fixation of pay and payment of arrears - instrutjons in respect of members of All India ervice.(AJS) -' regarding. 

The undersigned is dircctcd to inform that a circular has been' issued from the Ministry 
of Personn, PG & P'ension, Government of India vide. 

F: No.14021/5/2008 - 'AIS - II, 29' 
September 2308 communicating instructions of the Government of India relating to procccIur. 
of fucatic I pay and payment of arrears in rcspet of mmbers of the All India Service (AIS) as a 
part of in..plemcntatjon of the recommendations of the 

6111 Central Pay Comrnissioj. 

2. 	
N )w the undersignc.d s directed to in1rm that the State Government has Iormall 

adopted the aforesaid circular (copy enclosed; for providing benefit of fixation of I)Y and 

payment of arrcr.us as adrnisibh,: to the AIS ofl°½ers borne under MT (2adre ('I'ripllra Par!) and 
request 'll cc'ncerned for cornpi,..111c1. of the same 
Enclo : As sl:atcd 

Under Sccrctu' to the 
To 
	

Gove rnmcnt of Trui•a 
All Dcpai"ejits 

Copy to: 

I. Special Scci-ctarv to the Governor, Tripur, 
2. Principal Secretary to Chef Minister, Tripura 
3, Accounaz-i Genera! (A&P), Tripura, Agarlula. 

Principal Secretary, GA (P&T) Department 

PrinipJ Secretary, GA (SA) Department 

Director (Services), Ministry of Personnel,.. PG & Pension, Department of P&T, North 
Block, New Delhi - 110001. 

All Treasury and sub-Treasury Officers 

File F.5(6)F1N(G)/79 (Part-Il) 

O:',PA4JOI31 MmoCnt,.j,Cjkdo 

 

(R. Debnath) 
Under Secretary to the 
Government of Tripu ra 

Ceitrj 
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MINISTRY OF pEROi(EL, PUBLIC GRIEVANCES AND PENSIØNS 

(Department of Perpnne1 a4 Training) 

NOTIFIC4TION 

New Delhi, the 19th September, 2008 

IN 

G.S.R. 665(E).—.In exercise ofithe powers .cpnferred by sub-section (1) of section 

3 of the All India. Services Act, 1951 (61 of 1951), the Central Government after 

consultation with the Governments of the States concerned, hereby makes the 

following rules further to amend the Indian Administrative Service (Pay) Rules, 

2007, namely: 

These rules may. be called the Indian Administrative Service. (Pay) 

Second Amendment Rules, 2008. 

They shall be deemed, to have come in force on the P,  day of 

January, 2006 except the provisions of Central (Deputation on 

Tenure) Allowance contained in PART-C of Schedule ii relating to 

the "Posts under the Central Government when held by member of 

the Service" • 'rhich shal.l come into force on the 	1 day of 

September, 2008; 

2. 	In rule 2 of the Indian Administrative Service (Pay) Rules, 2007 

(hereinafter referred to as the said riles), - 

(i) 	after clause (a), the following clause shall be inserted, namely: 

'(aa). 	"basic pay" in the revised pay structure means the 

pay drawn in the prescribed pay band plus the applicable 

grade pay but. (loes not i niclude ' any uti er lyjw of pay like 

special pay, etc. 

In the case of members of the Service, in the apex scale and 

the Cabinet Secretary's scale, basic pa.y means the pay in the 

prescribed scale;'; 

for clause (e), the following clause shall be substii.uu:d, namely:- 

'(e) "grade pay" is the fixed amount corresponding to' the pre-

revised pay scale / posts;'; 

1  

I 	I 
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after clause (j),  the following shall be inserted, namely :- 
• 	. 	. 	 '(ja) 	"pay in the pay band" means pay., drawn in. the 

running pay bands specified in sub-rule (1) of rule 3;';. 

after clause (m), the following clauses shall be inserted, namely. 

'(ma) "revised emoluments" means the pay in the pay band 

plus the grade pay of a member of the Service in the revised 

/ 

	

	
pay structure Or the basic pay in the Apex scale and the 

Cabinet Secrtai -v's scale:'; 

"revised pay structure" in relation to any post 

specified in Schedule II means the pay band and grade pay 

specified against that post or the pay scale specified in -

column 5 and 6 thereof, unless a different revised pay band 

and grade pay or pay scale is notified separately for that 

post;'; 

3 	In rule 3- of the said rules, for sub-.rule (fl, the following sut)-rulc shall 

be substituted. namely - 

"( I) 	Pay Ba.nd.s and Grade Pays - The pay--bands and grade PaYS 

admissible to a member of the Service and the dates with 

effect from which the said pay bands and grade pays shall he 

deemed to have come into force, shall be as follows:- 

Junior Scale - 

Pa' Band -3: Ps. 15600-39100 pIUS Grade Pay Rs.5400. 

(with effect from the 1st day of January, 2006); 

Senior Scales - 

(I) Senior Time Scale-. l"av Band -' 3: k's. I 5F0U-.3 100 plus 

Giade Pay t(000 (Two additional itic:rcrnriil.; shall be 

gr'a i ted at the ti InC of pay fixa lion on promotwi'i 

mi;i:.T 

I 
' 

p 
. ., 
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Junior AdmifliStraVe Grade - 
	 \ 

Pay Band 3 Rs.I5600391Q0Pl Grade Pay s.7609 (o 

addioflal mremefltS shall be grted at the time of pay fixation on 

promotion);  

Selection Grade - 
Pay sand - 4:' Rs.3740067000 plus Grade Pay Rs.8700 (Two 

additional icremefltS shall be 	
at the time of promotion on 

the minimum of the pay band plus grade pay) 

(with effect from the 1st day of januarY, 2006); 

Super Time Scale: 
Pay Band - 4: R.37400-67000; plus Grade Pay Rs. 10000 

(with effect frOM the 1st day' .of JanuarY, 2006); 

Above Super Time Scale , 

(i) 	Pay sand .- 4: Rs.37400-67000; pls Grade Pay R .S. 12000; 

(ill 	
Apex Scale:. Rs.80000 (fixed); Grade Pay: nil; 

Cabinet SecretarY Grade: Rs.90000 (fixed); Grade Pay: nil; 

(for the post of Cabinet Secret3i in the Govern ment of 'India) 

(with effect from the 1st day of JanuarY, 2006); 

Note 1. 
- Appointment of a member of the Service to thc Time Scale and 

the proviSionS in the Gui1e 
above shall be, regulated as per

liflCS  

regarding promotion to various grades in the Indian Administl'n'e 

Service: 
Provided that a member of the Service shall become eligible for being 

appointed to the senior time scale on his corflplCtiofl of four years of 

service, subjeCt to the provsioflS ol sub-rUle (2) of rule 6A of the indian 

Administrative Service ('Recruitment) Rules, 1954 and to the Junior 

AdminiStrat1e Grade on completion of nine years of service, to, the 

Selection Grade on completion of thirteen years of servjCC and to the 

Super Tine Scale on coinplet.iOfl.0 sixteen years of selvice: 

Provided further that a member of the service shall be appointed 

to the Junior Adminitrat1ve Grade only after he has completed 
phase Ill 

mandatorY Mid Career Training as prescribed. 

E 
fl7it 
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Note 2. The four years, mne years, thirteen years and sixteen year of 

service in this rule shall be calculated from theyear of allotment 

assigned to him under rule 3 of the Indian Administrative Service 

(Regulation of Seniority) Rules, 1987. 
JJ 

Note 3. The period of extraordinary leave taken otherwise than on 

medical certificate or considered by the State Government concerned to 

have been taken for any cause beyond the control of the member of the 

Service or f..i prosecuting studies, which are in public interest and for 

which Study Leave could otherwise be admissible under the All India 

Service (Study Leave) Regulations, 1960, shall be excluded for the 

purpose of calculating the eligibility period of service required for 

appointment in these grades: 

Provided that a member of Service may opt to continue, to draw 

pay in the existing scale utitil the date on which he earns his next or any 

subsequent increment in the existing scale or until he vacates his post or 
ceases to draw pay in that scale: 

Provided further that in cases where a member of the Service has 

been placed in a higher pay scale between 1.1.2006 and the date of 

notification of these rules on accOunt of promotion or upgradation of pay 

scale, the member of Service may opt to switch over to the revised pay 

structure from the' date of such promotion or upgradation, as the case 
may l)C, 

Explanation I. - 	The option to retain the existing scale under the 

proviso to this rule shall he admissible only in respect of one 

existing scale: 

Explanation 2. - 	The said option shall not he admissible to any person. 

appointed to the Service on or after the 1St day of lanuary, 2006 

and he shall be allowed pay only in the revised pay structure. 

Explanation 3. - Where a member of the Service exercises an option 

under the proviso to this rule to retain the existing scale in respect 

of a post held by him in an officiating capacity on a regular basis 

Clc CT/c—, 

j 
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for the purpose oi'reguiation' of pay 'fri 'that scale, his' substantive. 

pay shall be the substantive pay which he would have drawn had 

he retained the existing scale in the prmanent pOst on which he 

holds lien or would have held a lien had his lien not been 

suspended or the pay of the officiating post which has acquired 

the character of substantive pay in accordance with any order for 

the time being in force whichever is higher"; 

4. 	For rule 3A of the said rules., the following rule shall he substituted, 

namely: 

'3A. Fixation Of pay in the revised pay structure - Th initial pay of a 

member of the Service who opts or deemed tO'have opted in accordance 

with these rules,, to he governed by the revised pay structure on and from 

the 1st day oJ January, 2006 or from a later date, which shall be rcfix.ecl° 

as from that date separately in respect of his substantive pay in the 

permanent post on which he holds a lien or would have held a. lien ii' it 

had not been suspended, and in respect. of his pay in the officiating post 

held by him, in the folEoving manner, namely:- 

(A). irLihe cases of all members of the Service,- 

(i) 	the pa.y in the pay band/pay scale shall be determined by 

multiplying the existing basic pay as on the 1st day of 

January, 2006 by a factor of 1.86 and rounding off the 

resultant figure to the next multiple of 10; 

(ii) 	if the minimum of the revised pay band/ pay scale is more 

than the a rnou nt arrived at as per (i) above, the pay shall be 

tixed at I lie i'fli flIfli Uni of the revised pay band/pay scat:: 

Provided that - 

(a) where, in the hxa lion ot pay, lie F'0Y (ii a Ii )(:flI her ul the 

Service drawing pay at two or more corusec ive st ages in 

an existing scale gets bunched, that is to say, gets fixed 

in the revised pay sftuctu re at the .a i'(I(.' I i 1' HiC.  F):l V 

band, then, for every two stages so bond ted, beiitI'i t: 

LAo 

APVO  
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(iii) 

one increment shall be given so as to avoid bunching of 

more than two stages in the revised running pay bands 

and for this purpose, the increment shall be Calculated 
on the pay in the pay band and the grade pay would not 

be taken into account for the purpose of granting 

increments to alleviate bunching; 

(b) if by stepping up of the pay as above, the pay of a 

member of the Service gets fixed at a stage in the revised 

pay band/ pay scale (where applicable) which is higher 

than the stage in the revised pay band at which the pay 

of .  a Government servant who was drawing pay at the 

next higlier stage or stages in the same existing scale is 

fixed, the pay of the latter shall also be stepped up only 

to the extent by which it falls short of that of the former; 

the pay in, the pay band shall be determined in. the above 

manner and'in addition to the pay in the pay band, grade 
pay corresponding to the cisi.ing scale shall be payable: 

 

(B) En the case of a member of the Service, who was on the l' day of 
•Januai, 2006 on deputation out of India or on leave or on foreign 

service, or who would have on. that: date offlciated in one or more 

lowei- posts but for his officiating in a higher post, the existing 

scale" includes the scale applicable to the post' which he would 

have held but for i.s being on deputation out of India or on leave 
or on foreign service or, as the case may he, l)u t for his officiating 
in a higher post. 

(lie case of in:nbers of the. Service who mc in rcctpt ni 
I pay or aIlova nec in ad':.li lion In pay n I hc exist rig si.'a Ic 

wI'li(:lI li;is been recniniiini'idc.'iI fr I'cJ'I:l(cm("Ii( Nv a pa' hand aiid 
p1 a(le pay wit ii u( IY special py or alic)wa 1iU1: v shall h' II':ei I 
in (lie revjsr(I irny sI u':tlli'(: in menrI;tiice vil.hi the provisinils II 

ci a ii se (A) 'i I )( )V(". 

r 
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(D) Ii the case of members of he ervce  who are in receipt of special 
	

ID 
pay component witl aiy other nomenclature rn addition to pay in 

the existing. scales, such ..s personal py for promoting small 

•  fai1y nrth, Cefral (Deputaon on Tenure) Allowance, etc., and 

in whose case the same has been replaced in the revised pay 

structure with corresponding allowance Or pay at the same rate or 

at a different rate, the pay in the revised pay structure shall be 

fixci inaccotdance with the provisions of clause (A) above and in 

• such cases, the allowance at the new rate as recommended shall 

be drawn in additjon to pay in the revised pay structure from the 

date specified in the individual notifications related to these 

allowances. 

Note 1.- A member of the Service under suspension, shall continue to 

draw subsistence allowance based on existing scale of pay and his 

pay in the revised pay structure shall be subject to the final order 

on the pending disciplinary proceedings. 

Note 2. - 	Where the 'existing emoluments' exceed the i:evised 

emoluments in the case of any member of Service, the difference 

shall be allowed as personal pay to be absorbed in future 

increases in pay.. ,. 

Explanation. - For the purpose of this Note, "existing emoluments" 

mean the sum of (i) existing basic pay, (ii) dearness pay 

appropriate to the basic pay and (iii) dearness allowance 

appropriate to the basic pay + dearness pay at index average 536 
(1982 = 1.00). 

Note 3. - 	Where in the fixation of pay under sub-rule (1) of iule 3, the 

pay of a rriernber of l:hc Service, who, in the existing scale was 

drawing immediately before the 1SL  day of January, 2006 more pay 

ti-ian another member of the Service junior to him in the same 

cadre, gets fixed in the revised pay band at a stage ]ower than that 

of such junior, his pay shall be stepped upto the same stage in 

the revised pay band as that -of the junior. 

\#c 	

Trt 

r .. 	 •. 	 . S. 	 - 
	 , v oc ,  

- 	 - -.- 	 ................... 

I! 



I 
lI- 	 I I'J1H1 TRTI1T 	 a 
Note 4. - 	Where a member of the Service is in receipt of personal pay 

on the 1st day of January, 2006, which together with his existing 

emoluments exceeds thefëvjsed emoluthents, then, the difference 
representing such excess shall be allowed to such member of the 
Service as personal pay to be absorbed in future increases in pay.. 

Note 5. - 	In the case of members of the Service who are in receipt of 

personal pay for passing Hindi Pragya and such other 

examinations under the "Hindi Taching Scheme" prior to the 1st 

day of January, 2006, while the personal pay shall not be taken 
into account for purposes of fixation of 'initial pay in the revised 

pay. structure, they would contitiue to draw personal pay after 

fixation of their pay in the revised pay structure on and from the 

1st day of January, 2006 or subsequently for the period for which 

they would have drawn it but for the fixation of their pay in the 

revised pay structure and the quantum of such personal pay 

would be paid at the appropriate rate of increment in the revised 

pay structure from the date of fixation of pay for the period for 

which the officer would have continued to draw it. 

Explanation. - 	For the purpose of this Note. "appropriate rate 

of increment in, the revised pay structure" means an amount equal 
to 3 1/,) ofthe sum of the pay in the pay band and the grade pay at 

the stage at which the pay of the employee is fixed in the revised 
pay Structure. 

Note 6. -In cases where a senior member of Service promoted to a higher 

post before the I day of .January, 2006 draws less pay in the 
revised pay structure than his junior who is promotedto the 
Ii igher post on or after thc Im day of January, 2006, the pay iii the 
pay band of the senior member of Scrvicc should be stepped up to 

n amou n I. eq uci I to (lie pay in the pay band as fixed for Ii is j u n ior 

in that higher post.; and the said stepping U shouh.I be done with 
effect from 010  Cla(.c of promotion OU the junior member of Service 
Subject to Ihc fulfillment of the following conditions, namely: 

(a) both the junior and the senior members of Service Shot] Id 
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belong to the same cadreand the posts m which they have 

been promoted should be identical in the ame cadre, 

the pre-revised scâië O pay and the revised grade pay of the 

lower and higher pts in which they are entitled to draw pay 

should be identical; 

the senior member of Service at the time of promotion should 

have been drawing equal or more pay than the junior; 

the anomaly should be directly as a result of the application 

of the provisions of this Note. 

If even in the lower post, the junior officer was drawing more 

pay in the pre-revised scale,, than the senior by virtue of any 

advance increments granted to him, the provisions of this Note 

need not be invoked to step up the pay of the senior member of 

the Seivice 

Note 7.- The order relating to re-fixation of the pay of the senior member 

of the Service in accordance with the above provisions shall be. 

issued under the relevant rules and the senior member of the 

Service shall be entitled to the'next increment on completion of his 

required qualifying service with effect from the date of re-fixation 

of pay. 

(E) Fixation of pay in the revised scale subsequent to the 18t day of 

Januaty, 2006 - Where a member of Service continues to draw his 

• pa' in the existing scale and opts for revised pay structure from a 

date later than the Ist day of January, 2006, his pay from the later 

date in the revised pay structure shall b o fixed under these rules and 

for this purpose his pay in the existing scale shall be the same as of 

existing emoluments as calculated in accordance with clauses - (A) 

(C) or (D), as the case may be, subject to the condition tha.t the basic 

pay on the later date and where the member of the Service is in 

receipt of special allowance, his pay shall be fixed after deducting 

from those emoluments an amount equal to the special allowance at 

the revised rates appropriate to the emoluments so calculated'. 

I -  
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In rule 4 of thesaid rules,- 

(a) 	for sub-rule (1), the following sub-rule shall be substituted, 
namely:- 

"(1) 	The initial pay of a direct recruit shall be fixed at the 

minimum of pay band-3 with.grade pay of Rs.5400: 

Provided that, if a direct recruit. holds a lien, or would hold the 

lien, had his lien not been suspended on permanent post, under, 

the rules applicable to him prior o his appointment to the Indian 
Administrative Service ;  his, initial pay shall be regulated in 
following manner, namely:- 

he shall, during the period of probation, draw the pay of thdj  
permanent post,.-if it is more than the minimum of the 

Junior Scale and on confirmation in the Indian 
Administrative Servic; 

if he was holding a Group A post before appointment tq 
• 	 the Indian Admijjstratjve ervice, hi pay shall he fixed at 

the same stage asthe pay in the GroUp A post in the Pay-
Band-3 plus Grade Pay Rs.5400; and 

if he was holding a post lower than a Group A post, his pay 

in Pay Band.3 shall be fixed as the pay arrived at by 

increasing his pay in respect of the lower post by one 

increment equal to 31/ of the sum of the pay in the pay 

band and the grade pay admissible for such lower post, 
computed and rounded off to the next rnuJt:iple of 10 and if 

his pay in the pay band after adding one increment is less 

than the minimum of the pay barid-3, then, his pay in the 

shall be fixed at the minimum: of pay hand-3; 

he shall however, cease to earn any increments in the  
Junior Scale, until, having regard to his length of service, 
he becomes entitled to a higher pay: 

Provided further that he shall draw the pay admissible under rule 

7 if that is more than the pay referred to in the preceding-
proviso."; 
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(b) 	for sub-rule (2), the following sub-rule shall be substitited, 
• 	namely:- 	 . 

"(2) The pay of a member of the Service in the Junior Scale 
shall, on promotion to a post in the Senior Times Scale, be fixed in 

the revised pay structure as follows: 

One increment on notional bais equal tQ:3%.ofthe.sjj.of. 

the pay in the pay band and the existing grade pay shall be 

computed and rounded off to the next multiple of. 10 and 

added to the existing pay in the pay band for Junior Scale 

of the Indian Administrative Service, . thereafter, two 
additional increments at the rate of 3% ofthe sum of the 
pay in the pay. band 3, arrived at after adding one 

increment on notional basis, and the grade pay of 

Rs.6600/-. corresponding to the Senior Time Scale, shall be 

computed and rounded off to the next multiple of 10 and 
added successively to the existing pay in the pay band 3 to 

arrive at the pay for Senior Time Scale of Endian 

Administrative Service in the pay band. The second 
• 	. 	. . 	increment is to be calculated on the sum of. the pay in the 

10 

pay-band and existing grade pay, after addition of the first 

increment in the pay in pay-band. The grade pay of 

Rs.6600 corresponding to the Senior Time Scale shall be 

granted in addition to this pay in the pay band". 

(c) 	for sub-rule (5), the following sub-rule shall be substituted, 
namely: - 

"(5) 	The pay of a member of the Service in the Senior Time Scale 

shall, on promotion to the Junior Adrninist:rative Grade, be fixed in 
ay band 3 in the same manner as in the case of promotion Ironi 

Junior Time Scale to Senior 'Fime Scale by adding two additional 

increments at the rate of 3% of the sum of the pay ir the pay band 
. and the grade pay of Rs.7600, computed and rounded off to the 
next multiple of 10 and added successively to the existing pay in 
the pay band 3, plus the grade pay of Rs.7600" 

AVVO 
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(d) 	for.  sub-rule (6), the following sub-rule shall be substituted, 
namely: - 

"(6) 	The pay of a member of the Service in the Junior 

Administrative Grade shall, on promotion in the Selection Grade, 

be fixed in pay band-4 by granting two additional increments, 

computed on the minimum of the pay band plus grade pay and 

the grade pay of Rs.8700 shall be granted to the Selection 
Grade" 

(e) 	for sub-rule (7), the following sub-i-ule shall be substituted, 
namely: - 

The pay of a member of the Service in the Selection Grade, 
on promotion to the Super .  Time Scale and in the Super Time 
Scale, on promotion to the Above Super Time Scale, shall be fixed 

by adding one increment equal to 3% of the Sum of the pay in the 
pay.  band - 4 and the existing grade pay, compujed and rounded 

off to the next multiple of 10, to the existing ay in the pay band - 

and the. grade pay corresponding CO the Supei Time Scale and 
the Above Super Time Scale, as the case may be, shall begranted 
in addition to this pay in the pay hand."; 

(1) 	for sub-rule (8), the follwing sub-rule shall 'be substituted, 
namely:- 

On promotion from one grade to another in the Service, a 

member of the Service shall have an option to get his pay fixed in 

the Pay Band of the higher post either from the date of his 

promotion or from the 1st day of July of the year, the date' on 

which he subsequently earn's an increment in the lower scale in 

the manner Provided in the relevant sub-rule above; in the latter 

case, on the dat,c of promotion, pay in the pay band shall be fixed 
as the same in the lower post but the grade pay shall be that 

attached to the higher post, with further re-fixation to be done in 

the manner provided in relevant sub-rules with effect from the l' 

da.y of July, the date of accrual of the next increnent in 'the lower 
scale". 
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6 	In rule 5 of the said 1rules, 

(I) for sub-rule (1) the follong sub-rule shall be substituted, namely - 

"(1) (a) 	Subject to any order passed by the State Government 

concerhéd, under rule  6 	rule 7 of these rules, the 

increment adthissibe to a member of the Service appointed 

under rule 7 or rule 7A of the Indian Administrative Service 

(Recruitment) Rules, 1954, shall accrue uniformly on the 1st 

day of July of every year.;. 

. 	Officers conipleting six months and above in the 

revised pay• structure as on the 1st  dày of July shall be 

eligible -to'be granted the increment. 

. The first increment after fixation. of .pay on the 1st 

day of January, 2006 in the revised pay structure. shall be 

granted on the lt  day of July, 2006 for those members of - 
th Service for whom the •dat.e of next increment was 

between the 1st  July, 2006 to 1 SL January, 2007. 

All members of the Service who earned their last 

increment between 01.01.2005 and 01.012006 shall get 

their increment on 01.07.2006. 

Provided that in the case of persons who had been drawing 

maximum of the existing scale for more than a year as on the 1st 

day of. January, 2006, the next increment in the revised pay 

structure shall be allowed on the 18t  day of January, 2006, 

thereafter, the provision of this rule shall apply: 

Provided further that in cases where a member of tite 

Service reaches the maximum of his. pay band, he shall be placed 

in the next higher pay band after one year of reaching such a 

maximum and at the.time of placement in the higher pay band, 

benefit of one increment shall be provided, thereafter, he shall 

continue to move in the higher pay band till his pay in the pay. 

band reaches the rnaxiinum of that pay band after which no 

further increments shall be granted." 
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Provided further that a dirçct Fec 1t '4q has 	ep1e from 

appearing ,  for the whole or any part of the departmental 

examination or e,amiflatiQflS, as the case may, be, for the reason 

that he had already, passed such exminatipn, or e,camnations or 
part thereof before he became a member of the Service, shall, for 

the purpose of this rule, be demed to have passed the 

departmental. examination or examinations or part thereof, as the 

case may 'be, after the date of the 'earliest such examination or 

examinations or part thereof, in 'which he would have appeared,. 

but for the exemption, after he.became a member of the Service". 

9 	In rule 9 of the said rules, in sub-rule. (7), for the word and figures 

"Rs.26000" the word and figures "Rs.80000" shall be substituted. 

10. 	In Schedule I of the said rules, 	S  , 

for the word and figures 1st  day of January, 1996", wherever they 

occur the words and figures "1 day of January,, 2006"; , shall 

respectively be su bstitu ted; 

for' paragraph (1), the following paragraphs shall be substituted, 

namely:- 	 S  

( 1) 	Notwithstanding anything contained in the first proviso to 

sub-rule (1) of rule 3, and the Notes thereunder, the initial pay of 

a promoted officer or an officer. appointed by selection, as the case 

may he, shall be fixed at the pay drawn by the officer in the pay 

hand-3 or pay band-4 in the State Service in addition to one of the 

grade pays admissible for the three components Senior Scale as 

per the eligibility of the officer in the tollowing manner: 

Pay in Pay Band 	 ( i'a< Ic Pa y  

()fllcci's with pay  up to Rs.29490 	: 	Rs.6600/- 

in Pay Rand -3 

Officers with pay belweei'i Rs.2949 I to : 	Rs. 17600/.' 

Rs.30690 in Pay hand '3 

- 	 . 
S 	 , 
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sub-rules (2) and (3) shall be omitted; 

in sub-rule (6) for the words "pay - scale" and "scale of pay", the 

words "pay bands and grade pay" shall be substituted; 

For rule 5A of the said rules, the following rule shall be substituted, 
namely: - 

"5A Rate of inctement in the revised pay structure. - 
• 	 (1) 	The rate of increment in the revised pay structure shall be 

equal to 3% of the sum of the pay in the pay band and the 

grade pay applicable, which. shall be rounded off to the 

next multiple of 10 and the amount arrived at shall be 

added to the existing pay in the pay hand. 
• 	, (2) 	In the case of pay band - 3, variable rates of increment at 

3% and 4% may be provided. 

	

(3), 	The higher rate of increment shall "be granted to not more 

. 	.' 	 than 20% of the strength of officers in pay band••3.' 

For ruk 7 of the said rules, the 'following rule shall be substituted, 
namely: - 

"(7). .- Grant of advance 'increments. Not:withsl:anding anything 

contained in rule 1.3 of the Indian Aclininis(i-atjvc Service - 

(Probation) Rules, 1954, the State Government shall sanction the 

second and third increments due to a. direct recruit with effect, 

from the prescribed date of increment after he PSSCS the 
prcscribcd departmental examination or examinations irrespective 

of the length of service, after which he shall be entitled to draw 

pay at the rate corresponding to his position in the pay band: 

Provided that the (bird increment, under this rule shall be granted 
rclrospec(ively frorn the prescribed date of increment, after pa3sing 

the prescribed departmental examination, or (lie last of the 
prescribed dcpartmcntaLc.xa.minations, as the case may be, on the 

successful completion of the probation and confirmation: 

I 
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Officers with pay Rs.30691 or above 	: 	Rs.8700/- 

In Pay Band -3/Pay-Band-4 

33  

In case the pay of officer in State Service has not been revised to 

the new pay structure with effect from the l January, 2006, the 

same shall be revised in terms of provisions contained in rule 3A." 

11 
	

In Schedule II of the said rules,- 

for the words and letters "A - Posts carrying pay above the Senior 

Scale in the Indian Administrative Service under State 

Governments. SCHEDULE II", the following shall be substituted,. 

nani ely: - 

"SCHEDULE II 

PART-A 

Posts carrying pay above the Senior Scale in the Indian 

Adriinistrative Service under State Governments": 

SCHEDULE 11, PART-A the words and figures "Rs.30000", 

"Rs.26000", "Rs.22400-525-24500" and "Rs.18400-500-22400", at 

all the' places, the pay structure "Rs.90000", "Rs.80000", "Pay 

Band-4: Rs.37400-67000 plus Grade Pay Rs.12000" and "Pay 

Band-4: Rs.37400-67000 plus Grade Pay Rs. 10000", 	shall 
respectively be substituted. 

at the end of Part-A, for the letter "B", the'.word and letter "Part-B" 

shall be substituted; 

for "C - Posts under the Ccntral Government when held by 
member of de Service and the table", the following shall he 
substituted, namely:- 

"PART-C - Posts under the Central Government when held by 
mem-her of the--Service. 

3tci Tfog._9 
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Name of Post Scale of Pay. .. 	. 	•. C.entra1(Ier 

Tenure) Allowance. 

• 	 (Th 	. . 	(2) . 	(3) 

Cabinet Secrtary Rs.90000/- (Fixed) 

Secretary to the . 	 --- 	 . - 

Government of 
Rá.80Od0/ 	(Fixed) 	...... ....... 

india/Special 

Secretary to the 

Government of India 

Additional Secreta-y to Pa Bánd-4 Rs.37400- 
the 	Government 	of 67000; and Grade Pay 
India 	. 	. Rs.12000 

Joint Secretary to the Pay Band-4: Rs.37400-. 
Government of India 67000; and Grade Pay 

Rs. 10,000/- 

Director 	to 	the Selection Grade: (Pay Band Ten 	percent 	of the 	basic 
Government of india 4: Rs.37400-67000; and pay 	subject 	to 	the 

Grade Pay Rs.8,700/-) maximum 	of rupees four 

thousand per ttiensern. 

Deputy 	Secretary 	to Ten 	pci -cent 	of 	the 	basic Sek-ction Grade: (Pay Band- 
the 	. Government 	of 1: Rs.37400..67000• and pay 	su I)ject 	to 	the 
India 	. Grade Pay Rs.8,700/-) nia.xirnuiu 	of 	rupees 	four 

• thousand per mensem. 
or 

Junior Administrative Grade: 

Pay l3and-3: Rs.15600-39 100; 

and Grade Pay Rs.7600 

• 	THE 2AZ1TE OFINDIA :.XTRAORDfNARY 

TALE 	....., 
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Note - The Central (Deputation on Tenure) Allowance specified in this rule 

shall be paid to a member of the Service for the period of deputation 

approved by the competent authority". 

IF. No. 14021/1./2008-AIS (11)-Al 

HARJOT KAUR, Director 

Note The principal rules were published in the Ga.ztte of India, 

Extraordinary vide number G.S.R. 213(E), dated the . 20th March, 2007 

and s,ihsequent1y were amended vide numbers G.S.R. 23(E), dated the 

10Ui January, 2008. 

EXPLANATORY MEMORANDUM 

The Central. Government has decided to implement the 

recommendations made by the Sixth Central Pay Commission with 

the modification approved by the Government as contained 

Government of India resolution No. 1/1/2008-IC, dated the 29th 

August, 2008 relating to revision of pay-scales in respect of the All 

India Services with effect from the  1st January, 2006. With a view 

to implement those recommendations, the Indian Administrative 

Service (Pay) Rules, 2007 are being amended accordingly with 

effect from the 1 January, 2006. 

It is ccrtilied that no member of the Indian Administrative 

Service is likely to be adversely affected by giving retrospective 

cifect to these rules. 

Printed by the Manager, (iovt. nf India iress. Ring Road, Mavapnri, New Dcliii- 110064 
and Published by the Controller of Publications, l)clhI-1 10054. 
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1 	 Typed copy 

	

/ 	 THE SECOND SCHEUDLE 

	

/ . 	. 	Form of Option 
[See Rule I 

I M. Laihlia Darlong, Director, TW hereby elect the 
revised pay structure with effect from 1st January, 2006 

* (ii) 	I 	hereby elect continue on the existing 
scale of pay of my substantive/officiating, pay mentioned below 
until: 

*the date of my next increment 
the date of my subsequent increment 
raising my pay. to 
I vacate or cease to draw pay in theexisitng scale 

The date of my promotoni.................................................................. 
Existing Scale 15,100 - 400 - 18,300/- w.e.f. 1.1.08 

Signature_ Sd/-24.9.2008 
Name: MR. LAIHLIA DARLONG 
Designation: DIRECTOR,TW 

Office in which employed: DEPTT. OF WELFARE FOR SCH.TRIBES 

Date: 24/9/08 
Place: Agartala 
* To be scored out, if not applicable 

Annex - .111 
UNDERTAKING 

I hereby undertake that any excess payment that may be fàund 
to have been made as a result of incorrect fixation of pay or any 
excess payment detected in the light of discrepancies noticed 
subsequently will be refunded by me to the Government either ,  by 
adjustment against future payments due to me or otherwise. 

Signature: Sd/-24.9.2008 
Name: MR. Li•HLIA DARLONG 
Designation: DIRECTOR, TW DEPTT. 

Date: 24.9.08 
Station: Agartala 

I 	.:,. 

'1 	2 	'ci 	Oü 	4! 
tlD 



e I 

ii K Kim,
- 	 liiL1 ILl 1 

illt• my 	\ II I\- 

JI 	
:' •itl 

!! 

<- 

Sec RttI_' 
Vovm 6,111 

elect 

- .—. 	 ._. 
1 	tIC II0U1 	.1 aIl • . 

icci 1 0  

. 
n 	•J 	;i'

eiitflwtd heo" 

	

• 	s too 	 . 

Oc 

• 

S 	

S 	 • 	• 

L' 

heil\ umkuId 	liI 	tilL 	•. 	I\ I1ICI 	IISI\ iti, 	
huLl 

1 ., 1 1;1', I 	ILIl 

	

55'. 	S'5 	 15' 	
15 	Ii 	'Iii 

	

1n.U1. 'L S 	sts L 	5tIll\Lqtt 	I'- 	s 	i 	H 	, 	
s 	 IIIII.II 	Ii 

ri 	;I 	 li 	• 	
I i .., 	. 	•. . 

% uj  I 	Q 

t'I d 	1 ' 
'5,s 	ttII- - 

\I 
I 	t1 	

$ 

	

5 _\ .• 	Ir•7Un 

I T11 çW?h f p\JOC 	 , 	
. 



ANN F XUR.E 13 
Goveinment of Tiipuia 	

I 

Depsment of.  Frnance 

i II 	

(Establishment Branch) 

No F (1 )(l54) Fm(E)/ 01 	
Dated, Agartala, the 	October, 2008 

SL 

The cfficer(S named belo' is entitled to draw pay etc at the monthW rate(s) shown from the date(s) specified less the amount 

Incase the pay/leave saia,/increm1t(s) shown as admissible has already been drawn or ithhed or not due under rules or order, Iradydtawn, if any. 

this autho ity shall be treated as void to that extent 
In case th

e officer is on leave on the date of increment the financial benefit from the increment with accrue from the date of 

concenied. 
rc ~ ' resuInption of duties by the officer(s) Deduction of fund subscriptions and recoveries of loans and advances and other go' erflflient dues shall be affected. Nothing shall be 

drai  beyond what is authorized 	below  

• Name 	 Sri L. Darlong, lAS. 

pigLtaion 

	

Band. 	Rs.t5,600-39, 100  
flirectOt, T.W.Depaiment 

t 
.- 	

GradePaY. Rs.7600/ 

	

F.pDe r Uio  d 	p ;jy  Band 	 Drawn 	(1) DA due on Revised 

. 	

l. drawn on 

I 

 revised (inalud. 
DP) 24% from 1-1z 
290,16 firnn 1-7-0; 35t 
from 1-1-07; 41% fioi 
1.70 7: 47% from 1_i_a 

L_L___L__ 
NB. (t) .4rrear Salo,y froiii -J-06 to 31-8-08 to be calculated u,;derfOriiitiI (Revised Pay Baud + Grade Pay 

DA as indtqated in SiNai of Reniarks Coi.)-(,°re. 

Revised DP + DA as u,thcated ,,; SL2 
ofRcrnorksCol) ReJ.FRSMc0,oF90)072)CC5 	

dated 15-10-2008. 

(iO 40% of the ogg' ,'atc a,, ,:ars to bc d, an,; u,,a'erflts( 
j,,sloUh?ICIII 

during year 2008-09 and remaining 60% of the aggregate arrears to bedroll'?i in SCC0' 

uiStOlf?C" d uring 2009- /0 ,RçIH) 's Men;o No. F.9(1)O 
72).CCS(RP)I11N(E)b08l6S dated, 15- iQ-2008J 

(ii:) 
Rcv,sed tales of all ollic' acl,,,issiblc allo,va,iCeS to be draw'; over Re,'i,ced Pay ;r.e.f 1.9-2008, (Ref FD 's Memo.N0.F.90)O 72.CCS(RPF8/OO6 

dated, 15.10.2008. 

(ii) JTdeductlOI', GPFCO,itrlhuuhtOu' etc. to be deduc(edf'O" arrearsali"Y in iej 
to F.D'S 	

21r102008 

R. Debuath ) 
Under Secretaly to the 
Govetnlpeflt of Tripura 

- 

Sri L. Darlong. lAS., Director, T.W.Departflieflh, GovernmClit of Tripura. 
The Director, T,W.Depalllflenit, Governmclit of Triptira. 

The GA(P&T) Dcpaimeflt, Agartala. 
The Estate Officer, PWD. Agartala. 

' M 
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- 	 ANNEXURE--/J 

GOVERNMENT OF TRIPURA 
DEPARTMENT OF WELFARE FOR SCH. TRIBES 

No.F. 2391/TW/GL/2008/ 

To 
The Under Secretary 
Department of Finance ( Establishment Branch) 
Govt. of Tripura 
Agartala. 

Dated, Agartala, 3" November, 2008 

Sub:- Submission of option under Revised Pay, structure w.e.f lStJanuary, 
2008 instead of 1st January, 2006. 

Sir, 

I have submitted an option on 24 th  September, 2008 under the Revised Pay 
structure giving effect from January, 2006 and the said option was submitted before 
'received of the 'Memo. no. F. 9(1)(1 72)-CCSIRP)IFIN(E)/08/639 dated 21st October, 2008 
issued by the Department of Finance ( Estab. Branch).The said' Memo. was received in 
Tribal Welfare Department on 22nd October, 2008. After going through the said Memo, I 
am submitting herewith fresh option giving' effect froi4i l January, 2008 instead of 1st 
January, 2006. It may also be stated that option submitted on 24-9-2,008 giving effect from 
1st January,' 2006 may please be treated as withdrawn and cancelled. It may also be 
mentioned that pay as per revised pay structure has not been drawn including arrears till 
date. A certificate in this regard from the DDO,TW Directorate is enclosed herewith. 

I would theefOre, request to you kindly arrange for fixation of my pay under the 
Revised Pay strucure giving effect from If januari, 2008. 	' 

Enco :- As stated above. 
Yours faithfully 

L. H. Darlong) 
Director, T.W 

PAI 
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• 	 TILE SECOND SCHEDULE 
Form of Option 

SeeRule 	I 

* (i) I t(Y L_A&yt&' kutt&v r) hereby elect 
the revised pay structure with effect from l 	nuary. 20 	— i 	c) 

hereby elect to 
continue on the existing scale of pay omy substantive/officiating pay mentioned below 
until / 

* the date of my next increment 
the date of my subsequent increment 
raising my pay to Rs...................... 
I vacate or cease to draw pay in the existing scale. 

The date of my promotion to .................................. 

Existing Scale 	 ... k.O .1. 	/....... 

	

Signature 	- 

Name N,Z_L_.t  1 11A- 0 

Desianatioll 

(O( 	
Offlce in which employed 

Station : *A 
* To he scoit.iiiajpliable. 

A..... 	I I I 

U N I) E RT A K IN ( 

I hereb undertake that any excess pi ment that .ma he lound to have been made 

as a result of iticorrect flxation of pay or any excess payment detected in the liiIii ol discrepancies 

noticed subseqiieiìt ly will be refunded by me to the Government elt lid Nv adjustment against 

future payments due to File or otherwise. 

Date ... .3.......................... 

Station . . . . 7\(,.JfijA ......... 

Signature ............. 

Name 

Desiznation ................ 

fiaT.. ,  
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'V 

0ckc 



GOVERNMENT OF TRIPURA 
IDIRECTORATE OF WELFARE FOR SCH. TRIBES 

(GENERAL SECTION) 

L 	\cY 

NO.F.2-39 1 /TW/GL12008/225 16 
	 DATED, .AGARTALA, 31 .10.2008 

This is to certify that Sri L.H Darlong, lAS, Director, Tribal Welfare has not yet 

drawn any arrear of pay as per revised scale nor drawn his pay in revised scale till 

October-2008. 

Z t 1LoO. 
D.D.O 

Directorate for Welfare of 
Sch. Tribes, Tripura 

• 	sc'3 
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.- ANN 
Government of Tripura 
	 5 

Finance Department 
Establishment Branch 

Secretariat 
Agartala. the 	February. 2009. 

(0  

No.F.9( 1 )( I 54)-Fin(E)/0 I 

To 
The Desk Officer. 
Government of India. 
Ministry of Personnel. Pension & Public Grievances, 
Department of Personal & Training, 
North Block. New Delhi - 01. 

Subject :- 	Implementation of 6th  CPC Rules.2008 - exercise of OPTION - larification 
thereof. 

Sir. 
The undersigned is directed to inform that Notification were issued from the Ministry 

of Finance. Deptt. of Expenditure. Govt. of India communicating instruction of the Govt. of India 
relating to procedure of fixation and payment of arrears as a part of implementation of thc 
recommendation of the 6111 CPC for officers and employees of the Central Govt. and the Govt. o: 
l'ripura had adopted the same providing beneflts of fixation of pay and payment of arrears a 
admissible to the AIS officeis borne under the MT Cadre (Tripura Part) also. 

Subsequently. Initial Pay Statement (IPS) are being prepared and pay slip on revise 
pay are issued following the OPTION exercised by the concerned officers 

[he instant case is as follo\vs 

Shri L. 11. Darlong, lAS (MT Cadre ,i'ripn.ra-Par1). l)irector T.W. Departrneni (iov 
Tripura. had submitted his OPTION on 24-9--200 on revision of pay w-e-from I - I -2O0 an 

accordingly pay slip on revised pay was issued on 	I 0-2008. Subsequently on 31-1 0-200X Sb 
I)arlon re-submitted a revised OPTION 	fi.r revision ol hs pay \\ -c-from  31 - I 0-20OF ai: 

i -cquccd to accept the later in cancellation of earl iei suhm iti.cd OPlON (letter enclosed)."s pi 
P oP 1ules. OPTION once exercised cannot he chai.1. 

I am. theretre. directed to rec lest 	to cliri 1 the pb 	 he fbI lO\\ ed  iii 1 h 
regard as to whether the request lbr cancellation of OP ION cerciscd once can he entertained 

i\n early conhiilunicatiOIl in this rcai'd is solicited. 

:- As stated. 

(''i\' ldr inlbinati'.ii 1(1 

OlIIS t"Llitlifl.illy.  

07  (RM ' ) 
mdci ecretarv to the 

Govern nieni of In puni 

1. 11. l)arlong. l.'\. 1 )ireciclr T \V.Departncnt. (ovt. 	lripira. 

AD"° 
c 	/ 
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GOVERNMENT OF TRIPURA 
DIRECTORATE OF WELFARE FOR SCH. TRIBES 

No. F. 2391/TW/GL/08/ 
	 Dated, Agartala, 71h May, 2009 

To 
The Principal Secretary 
to the Govt. of Tripura 
Finance Department 
Agartala. 

Sub:- Submission of option under the Revised Pay structure w.e.f. l January 
2008. 

Sir, 
I would like to draw your kind attention to the fact that I had submitted an option 

under the Revised Pay Structure of Indian Administrative Service (Pay) 
2nd Amendment 

Rules, 2008 vide letter no. F. 2-3911TW/GLI08 dated 3 November, 2008 to the Under 
Secretary, Department of Finance (Estt. Branch), Govt. of Tripura effective from l 
January. 2008 . Thereafter, the Under Secretary, Finance Department vide letter no. F. 
9(l)(154)-Fin(E)I0l dated 17th February, 2009 had referred the mattr to the Desk 
Officer, Govt. of India, Ministry of Personnel, Pension & Public Grievances, Departrne't 
of Personal &. Training, New Delhi seeking clarification on the point that as per ROP 
Rules , option once exercised cannot be changed. But it is learnt that reply from the 
DOPT is yet to be received. 

In this respect , it may be stated that as per the Indian Administrative Service 
(Pay) 2uid Amendment Rules, 2008, there is no provision that an lAS officer cannot 
change option once exercised . A copy of the lAS (Pay) 2 

nd Amendment Rules, 2008 is 
cnclosed herewith for kind perusal. It may also be stated that , I shall have to forego 
arrears of 2 (tvo) years. if my case is consider. Further, I had not yet drawn pay as per 
the Revised Pa' Structure till date 

In view of the above. I would earnestly request you to kindly consider for issuihg 
pay slip as per the option submitted w.e.f l January. 2008 for which I shall remain 
gratoftit to you.. 

Yours iih 1ullv 
ftncl: As stated abOve. 	 ji( 	

0% 
(l.. H. Darlong) 

Director, T.\V 

/ 
I 

LJ71 ' / 

TI: 



ANIS4: LE / 

Government ci Iripuma 
	 LM1NDE1? to  

Finance Department 
Establishment Branch 

i\gartala, the 1' 	J'i , 2009. 

/ 	
No.1.9U  

To 
The Desk ffl cci, 
Govcim1Cr1t of 1cl ia, 
IV1 inistry of Personnel, Pension & Public Grievances, 
Department ol Personal & Training, 
North Block. New Delhi --01. 

Subject :- 	nipk:mcntati0fl of 
6th CPC Rules,2008 - excrciS -  of OP1iON - clan rication 

ihereoP 

Sir, I am directed to icier the letter of eVen number dated 27-03-2009 on the subject cited 
above issued iro this end and to re-iterate thai Nolifleadon were issued from the Ministry 	

of 
m  

Finance, Depti. oL;pendi1ure, Govt. of India cm municati11g instruCtOfl of the Govt. of india 

relating to procedure of flxation and payment of aricaiS as a part -of implementation of the 

recommendation of,  the 6' CPC for o1fcers and employees of the Central Govt. and the Govt. of, 
Tripura had adopted the same providing benefits of fixation of pay and payment of arreans as 

admissible to the AIS officers borne under the Ml Cadre (Tripu.r a Part) also. 

SubsequentlY, Initial Pay Staleiiç.nt (IPS) ac being prepared and pay slip on rcvtsed 
are issued following ih OPTiON exercised by the concened officers. pay 

JThc instant ease is as follows :- 

Shri L. i-I. Durtong, I AS (MT Cadrc)(TripuraPaFt), Director, T.W. Department, Govt 
cli ripura, had submiited his OPDON on 2-9-2008 on revisiofl of pay w-e-froW L22 nn 
acordingly p' slip on revised pa was issued on 23-I 0-2008. SubsequentlY on 31-I ()-200 

shr: 
Darlong re-sc bmi tcd a revised oPfi ON for revision of his pay w-e-froni 

Q2(] an 

rcqueslcd to accept the I ater in cancellation of .  carl icr sfibm i ttod OPTION (letter eucloed) As p 

ROP Rules, OPT] ON once e:crcised cannot be changed. 

lam, the rcibrc, lbrcr ci rected to req uost you. In clarify the proceduie to e fol io\'ec 

in this rcga;d as ib whether the request (hr CIInCci lation of OPTION exercised once can U 

en leitci ned . 

il 	- An early comm un catOn m this regal d. is sol ici tcd. 

Yours faithfuIly, 

- 	( R. Dtinatl1 ) 
Under Secretary to the 
Government of Tripura 

co I). for in1brmalion to 

Shri L.. 1-I. Dariong, IA S. Director, P1 , . W. Dcpartnient. Govt. of iripura. 

e1tLFt1Ch 
-----. 	 ..---- ----- 


